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[Shri Satya Narain Sinha]
Ministry of Community Deve-
lopment and Co-operation.

Ministry of Health.

Ministry of Steel, Mines and
Fuel.

(4) Consideration of a motion for
reference of the Bombay Re-
organisation Bill, 1960, to a
Joint Committee on the Slst

March, 1960.

12.06 hrs.

DEMANDS FOR GRANTS—contd.
MmasTRy oF HOME Afrrams—contd.

Mr, Speaker: The House will now
resume further discussion and voting
on the Demands for Grants under the
eontrol of the Ministry of Home Affairs.
—Shri Mahanty.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I should like to make a slight correc-
tion to what I said yesterday. I made
a reference to a departmental exami-
nation. It was a departmental exami-
nation for R.T.E. Grade III, and not
Grade II. Secondly, what I said about
promotion to Grade II remains as it is,
namely, merit basis and seniority
basis,—nothing particular.

Mr, Speaker: Shri Mahanty—hon.
Members may take ten minutes each.

Shri Hem Barua (Gauhati): May
we know, Sir, when the hon. Minister
is likely to reply?

Mr. Speaker: How much time will
the hon. Minister take?

Shri Datar: He will take about an
hour.

Mr, Speaker: We have got 2 hours
45 minutes. We must take up the
non-official business at 330 today.
Between now and 3-30 we have got 3}
hours. 23 hours will be devoted to
this, after which we will take up the
nex. item also.

Shri Vajpayee (Balrampur): The
time may be extended.
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Shri Satya Narayan Sinha: If the
debate on these Demands go up to
3-30, the Government will have no
objection.

Mr, Speaker: All right. I will cail
the hon. Minister at 2-30. From now
we will have 2} hours. If hon. Mem-~
bers will confine their remarks to ten
or twelve minutes we can accommo-
date some more hon. Members.

Shri Braj Raj Singh (Firozabad): I
may point out, Sir, that very few Mem-
bers from the Opposition got chance
yesterday.

Mr. Speaker: No, I am not ignoring
even a single group. I have been call-
ing one after the other. Some Opposi-
tion groups ignor the existence of unat-
tached Members, and I find it very
difficult. Every group insis g upon its
being called. There are two or three
groups here, but there are as many
as 30 or 40 unattached Members.

Shri Sinhasan Singh (Gorakhpur):
Sir, the division of time on the basis
of 2|3rd to this side and 1|3rd to the
Opposition affects us because most of
the time out of this 2/3 is taken up by
hon. Ministers. Therefore, the Minis-
ters’ time should ordinarily to exclud-
ed from the total time which is divided,
because the Ministers reply to the
arguments put forward by both the
sides.

Mr. Speaker: Let it continue as it is
for this session, I will consider the
matter for the next session.

Shri Braj Raj Singh: May I, Sir,
reply to the point raised by my hon.
friend. During the debate on the De-
mands relating to the Ministry which
we took up earlier, much more time
than their quota, about 50 per cent
was given to them.

Shri 8. L. Saksena (Maharajganj):
8ir, the time may be divided 50:50.

Mr. Speaker: Order, order. Shri
Mahanty.

Shrl Mahanty (Dhenkanal): Mr.
Speaker, Sir, the time at my disposal
being very short T would like to ad-
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dress myself to two or three aspects of
the Home Ministry's Demands.  Sir,
the story is long and the story may be
also bitter, but the time is short. There-
fore, I shoulqd first like to begin with
our border check-posts.

Now, during this morning’s Ques-
tion Hour, some questions were asked
regardiLg our border check-posts to
which the Parliamentary Secretary to
the External Affairs Ministry offered
answers. At that time, Sir, I had rais-
ed a point of procedure, that such
questions had to be legitimately ans-
wered by the Home Ministry inasmuch
as Demands had been made for expen-
diture under the Head ‘Police’ in the
Home Ministry’s Demands.

Coming to the border check-posts, I
need only say that these occupy a very
strategic importance in our scheme of
defence. Even though year after
year this House has been sanctioning
expenditure to be incurred on account
of our border check-posts, the Govern-
ment have thought it fit to keep this
House in dark about the condition of
our border check-posts. I can well
anticipate the hon. Minister replying
that all possible steps are being taken
in the best possible manner to man our
check-posts. I do not venture to dis-
pute that, but I only need say that his
‘best’ could have been better. Really,
it is a tragedy that this House has
never been told about our border
check-posts. 1 went through the pages
of the Home Ministry’s Report. I went
through the pages of the Defence
Ministry’s Report. Not a single word
has been mentioned about our border
check-posts.

The hon. Minister can also say that
these questions may be addressed to
the Defence Minisutry, in view of the
fact that the border defence, the bor-
der check-posts have now been dele-
gated to the Defence Ministry. In that
event, I would only like to add, these
Demands should not have featured on
the pages of the Home Ministry’s De-
mands. Then, I think, we could have
.asked the Defence Ministry to let us
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have a concrete picture about our bor-
der check-posts.

Why I say this? When, last year, thy
crisis of Chinese aggression on the
Indian borders took place, .he entire
Government, the entire couniry was
caught napping. That is how, Sir,
12000 square miles of Indian territory

were captured without our offering
even the slightest resistance. Last
year, in August, when the Chinese

penetration took place in the Kameng
and Subansiri divisions of NEFA, our
border check-posts did not offer the
slightest resistance. That is how Long-
ju was captured; that is how the
Assam riflemen in the Longju outpost
were outflanked; that is how the
Khinzemane outpost was taken. Even
when the Chinese literally were mov-
ing mountains in Ladakh sector, our
border check-posts had no information,
much less did they offer resistance.

In this context, when we come to
consider the condition of our border
check-posts, we really find that it lea-
ves much to be desired. This House
might be knowing that we have 700
miles of frontier along the McMahon
line between India and China. There
are only 15 or 16 flag-flying posts in
that sector and out of these 15 or 16
flag-flying posts only about four or five
may be military check-posts. There-
fore, I had thought that more provi-
sion should have been made in this
year's budget for streamlining our
border check-posts. But I find that in
the present budget, we have made &
provision of Rs. 24,56,200 only for bor-
der check-posts in the northern and
the north-eastern sector, even though
we have made a provision for Rs. 24
lakhs for our secret service. If this is
not an imbalance I do not know what
imbalanced priorities are. We are
spending Rs. 24 lakhs for secret intel-
ligence. I do not know how efficiently
the secret intelligence department has
worked. It might have worked in
dogging the activities of the Opposition
parties, but it has signally failed when
it came to anticipate the activities of
those who are the aggressors. There-
fore, 1 was venturing to submit that
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there has been an imbalance in the
priorities inasmuch as we have made
a provision of Rs. 24 lakhs for secret
service for which no accounts are ever
offered and for which no vouchers are
ever kept and which are never scru-
tinised, whereas we have made a
paltry provision of Rs. 25,56,200 for
our border check-posts on our very
strategic Indo-Tibetan and Kashmir-
Tibetan border.

Then I would like to take up the
question of the linguistic minorities.
The hardships which the linguistic
minorities in thig country have been
undergoing were for the first time
brought to the notice of the country
by the States Reorganisation Commis-
sion. If I may venture to say so, it
was little short of a shock to the
national conscience. In that back-
ground the Constitution was amended
and article 350B wag inserted in the
Constitution providing for the appoint-
ment of a Special Officer to look after
the interests of the linguistic minori-
ties. I do not know how serious the
Government was about the appoint-
ment of the Special Officer. Why I
say so is because of this. Even though
the States Reorganisation Act was
passed in 1956, making provision for
this and the Constitution was amend-
ed in 1956, the Special Officer was ap-
pointed on 30th July, 1957.

12.13 hrs.
[Dr. SusHrLA NAYAR in the Chair]

He took about four months to open
his office in Allahabad. His office was
opened on 27th October, 1957. There-
after, hig first report was presented
to the President on 23rd December,
1958. Be that as it may, the first re-
port was highly unsatisfactory inas-
much as full information regarding
the linguistic minorities and their
problems was not reflected in its
pages. At that time, when I initiated
a discussion on this report in this
House, I had pointed out the various
lacunae in the report and I had men-
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tioned that at least one State Govern-
ment, the Government of Bihar, did
not choose to reply to the question-
naire issued by the Commissioner for
Linguistic Minorities, who was func-
tioning under an article of the Consti-
tution. Therefore I had submitted to
the Government to advise .he Com-
missioner for Linguistic Minorities to
go into the problems of the linguistie
minorities living in Bihar. At that
time, the hon. Minister had replied
that all possible s.eps were being
taken to mitigate their grievances. The
word “all” was emphasised. But I re-
gret to say that even now nothing has
been done in the matter. I wrote to
the hon. Minister ag late as 16th Jan-
uary, 1960 to which 1 received a reply
only in the month of March. In this
context, I would also like to submit
that unless the Linguistic Minorities
Commissioner, functioning under arti-
cle 350B, js redeemed from the various
handicaps, he is not likely to func.ion
in the manner which is expected of
him.

In this context, I would like to in-
vite the attention of the hon. Minister
to article 850B(2) which says that the
Commissioner should only investigate
and “report to the President upon
those matters at such intervals as the
President may direct”. Therefore, the
entire initiative rests on the discretion
of the President who is, of course, at
every stage advised by the Cabinet. If
the Linguistic Minorities Commis-
sioner does not take note of the griev-
ances of the linguistic minorities, suo
motu or on any reference or any gri-
evance made, and if his investigation
is conditioned by the directions from
the President, then, I venture to sub-
mit that he is after all going to prove
infructuoug so far as the linguistic
minorities are concerned. Therefore,
I should take this occasion to submit
to the hon. Minister to consider the
amendment of article 350B so as to
give the Linguistic Minorities Com-
missioner full scope and full range for
pursuing the activities which bave
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been mentioned in the article to which
I have already made a reference.

In this connection, I would like to
invite the a.tention of the hon. Minis-
ter once again to the hardships which
the Oriya linguistic minorities in Bihar
have been undergoing. I do not say
%0 in any sense of narrow parochialism
or of linguistic expansionism. The
very human values which we are up-
holding not only in this country but
abroad are at stake when it comes to
the ques.ion of linguistic minorities.

Mr, Chairman: The hon. Member's
time is up. He has taken ten minutes.
He may kindly finish in one minute.

Shri Mahanty: I am the only spea-
ker from my group and I thought I
could get more time.

Mr. Chairman: He may take two
more minutes.

Shri Mahanty: I shall conclude in
two or three minutes. As the time at
my disposal is being further curtail-
ed by you, I cannot go into that aspect
of the matter which I have just men-
tioned. But I once again bring to the
notice of the hon. Minister that even
though I sent in my grievances, as per
his request on the floor of this House,
as late ag 16th January, 1960, I receiv-
ed a reply—a one-line reply—only in
the month of March, and I do not
know where I stand or where the lin-
guistic minorities stand. Therefore, 1
would only venture to submit that in
future, the hon. Minister should be at
least more serious when they make
promises. If any promise is made, it
should be seriously pursued.

I would take this opportunity to
submit to the hon. Home Minister, in
all humility, that the solution of the
Oriya lnguistic minorities in Bihar
can only be solved if the Seraikella
sub-division and Kharswan are trans-
ferred to the State of Orissa. In 1948,
when these two Indian States were
taken back from Orissa, the conditions
were little short of unconscionable.
No reasons were ever offered. The
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Bavdekar Tribunal that was appointed
specifically to go into this matter
never functioned for some reasons
known to the Government alone. Be
that as it may, I do not wish to go
into that sorry and sordid chapter. All
that I would now urge is only this:
that we are prepared to leave the en-
tire matter in the hands of the hon.
Home Minister. Let the Home Minls-
ter decide what principles should be
applied in determining this issue, and
we are prepared to abide by any deci-
sion that may be taken in accordance
with those principles.

The other day, the Congress Presi-
dent Shri Sanjeeva Reddy also made
this recommendation, namely, for set-
tling these boundary issues certain sets
of principles should be evolved and
all the boundary disputes should be
settled accordingly. I only repeat
and emphasise, and I hope the hon.
Minister will pay some attention to
this, to the Oriya in Bihar from, what
should I say, extinction.

ot Awew AN (wETg—a-
wTgfe ofeai) @ wA@ Sgaon
atfgar, & wwr  gfvar o e
T § £ wR qw w) A fea fw
* gm fefrelt # fomem o
ITATE FT TAGTT FT T |

% o X T W @R A
Jq waww fgaras g2w A ¢, o a7 fadk
TR W ATl grew 7 apa frayr
g &, afew agt foawedt wondy i ot
faegm et &1

o fegem oF v gew §
o fgraw @ q@ feerht ¢ fo
agt 7ot W ST & ow
wew g T &, W qgt &7 feat wrr
AR WTTE! ¥t #Y dwa o 8, forey
fis wromdt w grfaw w3 F P A7)
R W A gt @ g W qrfeaie
¥ qafew w7 ot §, o i &
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RAAfaw s @k gzaETd
wefed @, W F faw  am ¥ fad
seaA (rghaa) &1 aRm @ §,
TR qE 19 9 & 5 17 wefaey #y
ad Fr§ wfearad § 9 T ag w7ar
w6 A FT YT FA B ATRS FEr ATAY
& @ § 1

# wmant a9 e g f -
st 71 v w3 sl F fegea
¥ fordt fey & fFe ARG 2
e WY W f@r wgew o
et § wrondr W) segfa 1
W @ 97 | T W gAR AT FAY
qfeq Ag® ¥ 9 A9 T TEHATT
w<t & fod 390 & w9 &A% §, WK
I 3w g § o e e & fad
q% AT 3 FRY T I H] IAT
e F fFa o a3 qafaq @
Iz wiEd AR st §
Wy R 9T R wiemEm §
w9 R N gEAT F 1 e daw
W T At AR s ¥
wf@ ¥ ool Fo<d FIw F s |
QY A9 FTA 7w, R T W)
CRETEY A ST G FTES |

it F8 A ava § fe fevras Ry
oF Ho FAE Ve 41 | IJqH a9
Y JEAY AT FT I T IHY FHRAT
& o, ¥ o= fgwma ww & fram
FETY AEEU F @ FW 9T )
e Hfefaw wefas § awa
qorrer W1 IO SR & "yfafatfad s
fefgre i I AR sl }
fie gk wfad dofm o g fafee
qrga fom o A fas TG W mgaT
@t wE W afer free 3
qg Tt w1 W g, T wfw
sH e gl W @
o vl el 3 wifes @@ &% )
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s g fafeex wTeT g7 oF @
TR ¥ @A T § AR F IT ag
TAH W &G AL qwAAT 5 W
e 7 ogrdr gaw % @ Al
it {ATRTA R aggd A 9TE , W)
It &5 o A e sk TEr-
TSl F AT W e D arE i
I AT HWE F FTHAT @I |
T IERl Wi s g fafrex
TTET T O § | AfF I @@ Al
7 fegearit WA ER &1 gF Faer

N TR I9® q 9 WA
1 & f fgmmaet &) daa & anfaer $7
foarend | R fege & @ wR
Bl @ F A% O W@ g2 a
fram @ & afm fearan g e fm-
9 FT TF OF T9AT JqHT GEAPAT
T | TR IG T T4 FIT, FeTaR
*r ghrarx 9 st € gFad saw §
@ aF fearae wdw domw # fwar
A} T THAT | AT WAT FNT § W
fF gt weEx § WK S99 gwy
WL | W FAR WA A IqH frw-
o ¥ SRR AT g

T4 T a8 § 5 e demr &
qFEy # e &, e § W% ey
o § aga T3 §, grifs i oFar &
JY qGT AT § WR W fgara Ay
g T @ fgeat &= g @ Y o
F o @ i vk G sk wd-
g W fow & § ag g ggt W
qgw A W) g s e ek
o e oR freaa @ A g€ & o
FAE® A wiEm F&F Jora Y
e famEa @ smam, ok feg-
& & fod oF a1 ga sfem
T 1w N gl aefeerdt &
TR T & W g W A W
T %7 W §, WX 9o g ok



8113 Demands

AT FT FIAST ISTH GAR! TG H
ffow =T § 1w N gER ag
oy ol ad q® g gt
& foord & ag @ g Rw § R
g9 & g0 afew damEr Az W)
T g d § 1w fgaea @ fgd
BT A R AW IR R E TR T
T e $3 793 ¥ 7=g WIgdl &
foad, 7 § a1 faorat & fod da
b & I o fegmmae # dow ¥
T@HT F T FE fay 3 @t fgarasr
Y 3fY fgwmae aredt 1 79w ZRO
wfew Tome wR AETOETHT & AR
R ¥ T 7@ fFew # gormd) T
& AT & TG |
o< faaw 3w s 2fad fr e
g G W9 qAA qEFT AT AGE
fer S & 1y A= @ g B A
frerlt ¥ TR ARfoge & wrr T,
e R A figam a1 F w39
e Y TF AR AT IR
# awmar AR Saw seir Tl
farrir & arreft ot Y 1 g Frgfimgr A
G G Y T H o fwdy @
Faefae 1 fafee guel ol @R
qCR &, W I Y 9 aF A i
QR AT =T a8y Y 1 R femree
¥ grd genfom fred @ fagHy
Nt o7 At 72 @ s FF B AR
TR E | W o YRR fRge # fafewr
et TR aE MTHTAE W
fm=et fygar o Y qg warea §
fie frse #t oF oF ¥ oo femee
Ry &1 fye &, agi A Pxfoe
- fafeer wY T v G

F AT (AT § T FGAT AEAE

- f THo WITo Hro 7 frwmaw & wyw v
Ayt o § fmer dte v W
XETRT ORETE WX FaT w1 ¥ fgmaer

wT s @1 w % fgew @ g
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oF AT g Y qeE g e w4 ¥
Te w1 far wr § AR & wiw
MR TREA T IR Y fF
T g fafreeT e 7 meqe w&
g 5 famenm o ®imer F1 goNET
fewraw w3 & fad frawr a&d § Wi
THeo Ao HN HT ATFATH HI T T
foima & T w1 AWt W QU
wOT )

#F ool a0 @ FF A Y
s g fafres g &1 qfsm
wET T g fF 9T g fearaw
o o I O ¥ fa=ed o 8,
ag wISl W A F FEw FE F
Tz Y &, WL fgaras w0 arqar g7 w27
& gy gy Aoy 1 o 7 A
¢ Wik =nfgm st & fr faa gz @t
safs & faarer fgmmae wiw &k, agt
2O ifaa sEfaw & 9@ JAaT §
Hafaq # g§ Ui wwa A a’,
ferwra Se) T 81, IgfFe TR
¥ IR TAAC IHT §T WG R G,
o\ faara= & @i ag w7 9% {5 I
foamay g faelt gre F d9me W)
FRRTF AT G &)

Shri Bangshi Thakur (Tripura—
Reserved—Sch.  Tribes): Madam
Chairman, the Home Ministry is our
Ministry, I say it is our Ministry
because we, belonging to the Union
Territories of India, are being admini-
stered by the Home Ministry. So, the
debate on Home Affairs is to us a
general debate,

I shall confine myself to Tripura at
present. Regarding transport, what
is the position. The only road which
connects Tripura with the rest of
India is the Assam-Agartala road.
The road is our resl life-line. I say
30 because it does not cross Pakistan,
It runs from India to India via India.
There is another route, air-route
from Calcutta to Agartala, That air-
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route is also our life-line, but only as
long as good relations are maintained
with Pakistan. Crores of rupees have
been and are being spent for the con-
struction of this Road, but all-round
completion of it is yet to be made.
What about the bridges and culverts?
Repair works of bridges and culverts

take more than one year. The
materials are there, the money is
there, the decision is there, the

approval is there, yet the work takes
more than one year, which is not at
all justified.

Coming to irrigation what we find
if the money given by the Govern-
ment is properly utilized, and if ‘he
irrigation works are done properly, a
few lakhs more can be added to the
production of Tripura, If a small
switch gate for Sukh-Sagar area of
Udaypur sub-division is constructad,
that area alone will give one lakh
maunds of paddy. In this way, if
canals are dug for removing excess
water and for watering lands and tila
lands whenever it is necessary and
small switch gates aere constructed at
necessary points then Tripura will no
longer be a deficit area in food. DBut
that is not being done, though the
money is there, the sanction is there,
and everything is there.

‘What is more surprising, is that the
money is very often  surrendered.
Again the Ministry gives us money,
again the same works are taken up
and before the completion of the work
again the money is surrendered. This
has been going on in rotating order.

After a long time, and after much
deliberation, the work of digging
canal in Khaura-Bil area of Kalla-
sahar sub-division has been taken up
and a contractor has been entrusted
with the work, Now the contractor
has offered such a low rate for earth
cutting that no one is ready to work
and the result is that the production
is hampered. I want to know why the
work is not being done under muster
roll system. Large volume of work is
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being done in Delhi under the muster
roll system, and it is done very well
So, the Ministry should think over the
matter and, if possible, adopt it in the
case of Tripura also, as it is a very
serious matter and it affects produc-
tion.

I now come to drinking water, A
proposal to supply drinking water to
the Agartala people was approved and
money also was given long ago but
the work has not been started yet.
Since the money is there, the approval
is there and the urgency is there, I
request the hon, Minister to see to it
that this is attended to early. As far
as giving money is concerned, we
have no complaints against this minis-
try as they give us ample money. In
the yearly Budget of 1958 the Home
Ministry has given us about Rs. 5§
crores, in the year 1959 about Rs. 6
crores and in the current year about
Rs, 7 crores. Moreover, about Rs, 9
crores were allotted to us in the
Second Plan. We are being paid
whenever it is necessary and when-
ever we ask for it. I hope during the
Third Plan also we will be paid et
least double of what has been pa'd to
us in the Second Plan. But whether
the question which peeps in our
mind does peep in the mind of cur
Minister or not, There are efficient and
able officers in this Ministry and so
it is unbelievable that the vital ques-
tion does not appear in their mind;
that question is whether the money
has been properly utilized and how
far the work has progressed in the
light of the big sum that is given to
us. I do not say that a judicial
enquiry should be made but a
thorough departmental enquiry can
be made and decision can be taken us
to how to overcome the difficulty, if
any, The Ministry should think over
the matter seriously.

Then I come to the administrative
set up in Tripura. The general feel-
ing is that the departments, direc-
torates and offices are overcrowded
with officials and too many cooks are
spoiling the dinner. So, the top heavy
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admunistration should be changed
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Poct, trinn]ats 41 d

What is more important and desirable
to0 the people at large is the simpli-
fication of the process through which
papers are to move as that helps to
take quick decisions. They do not
want to wait for years or months to-
gether and thereby being harassed,
They want to know the decision,
whether it is ‘yes’ or ‘no’, within
seven days.

I now come to the Territorial
Council. People want more autonomy,
as far as the Territorial Council is
concerned. They are not satisfied with
the degree of autonomy provided by
the Territorial Council Act. As a
first step, to satisfy the peoples’ desire
the Territorial Council Act as such,
which provides very limited power,
should be made free from all restric-
tions imposed by the Administrator.
In the absence of the Chairman, the
Vice-Chairman should be given
powers and facilities to act as Chair-
man,

Coming to the question of Sche-
duled Castes, Scheduled Tribes and
other Backward Classes, I like to say
that due attention is not paid to the
recommendations of the Central
Tribal Welfare Board and the Bcard
for Scheduled Castes .and Backward
Classes. The Home Ministry snould
see that all the recommendations are
given effect to. If the recommenda-
tions are not given effect to, I do not
understand the meaning of having
such recommendations.

Due to invasion by rats in many
parts of Tripura the sufferings of the
tribals are unspeakable. The ways
and means that have been or are
going to be adopted to face the inva-
sion are not adequate, More serious
attention should be paid to this pro-
blem by the Home Ministry.

In the days of the late Ruler of
Tripura loans were given to tribals,
mostly Joomias in times of famine.
Now they are not in a position to re-
pay the loans. So, the loans should
be remitted. The amount of lons also,
I understand, is not very big.

F p for the
Scheduled Castes, Scheduled Tribes
and other Backward Classes were
being distributed by the Education
Ministry of the Government of India.
Now powers have been transferred to
the States and Territories for distri-
buting the same, Now compiaints
regarding irregularities and delay ete.
in distributing the stipends are being
received, To avoid such troubles I
propose that all powers regarding the
stipends should be vested in the Home
Ministry, as far as Union Territories
are concerned. The Home Ministry
should receive all the petitions and
should distribute stipends directly.
Then I come to broadcasting in
Tripuri language. It begins with a
Tripuri song of which the language
ig Tripuri but the tunes are
not  Tripuri. I  submit tnat
tunes should elso be Tripuri, as far
as possible, After the song the next
item is speeches made by the Presi-
dent, Vice-President and the Prime
Minister; the next item is market
price, and it concludes by a Tripuri
song, We should think over the
matter as to why broadcasts in Tri-
puri have been arranged. Amongst
the tribals of Tripura, Tripuri-speak-
ing tribals are in @ vast majority and
the majority of other tribals also
know Tripuri. In the eastern part of
India, Tripura and her tribal popula-
tion occupy a very important place
from time immemorial. Which is not
unknown to the authority. If it is the
intention of the Government to make
them understand what the Govern-
ment is thinking and doing for their
welfare and in this way trying to
raise their standard of living to the
level of the people of the rest of
India, then more itiems should be
added to the broadcasting programme.
That i3 the recommendation of the
Central Tribal Welfare Board and
how much money the Govt. is spend-
ing yearly under what different items,

Lastly, I come to rehabilitation,
with which the Home Ministry 1is
directly concerned.

The Rehabilitation Ministry say»
that they have spent already Ras, 11
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crores for the rehabil tation of refug-
ees in Tripura and so rehabilitation
work therc is completed. In the light
of the huge amount spent the Retabi-
litation Ministry can say that, but I
say that rehabilitation has not been
completed in Tripura because the
money has not been properly utilised.

Mr. Chairman: The hon. Member
should conclude in half a minute or
80,

Shri Bangshi Thakur: I am alone
speaking about Tripura. But 1 am
concluding in a minute or so,

So I hope this matter would be
taken into consideration by the Home
Ministry.

Another uspect of this is that there
is information that in  Delhi about
3,000 Rehabilitation Department em-
ployees are to be released within
three to four months. 400 of them
have alrcady been released and 300
are to be released in the month of
April. There are about 4,000 Reha-
bilitation Department employees in
West Bengal. Dr, B. C, Roy, the Chief
Minister of West Bengal has request-
ed all the Ministers of West Bengal
that they should not be left unabsorb-
ed and should be absorbed in any
department. It is the responsibility
of the hon. Home Minister to see that
these 3,000 Rehabilitation Department
employees who are going to be
released in three to four months’ time
are a absored in any of the Ministries.

Dr. Gangadhara Siva (Chittor—
Reserved—Sch. Castes): Madam
Chairman, I rise to congratulate the
hon. Home Minister for his sane and
able administration of the country.
So far as my experience in the Parlia-
ment is concerned, this is the eleventh
year that I am having this experience,
having been sent to the Parliament
thrice unopposed, I would also like
to say that I have seen many a
Minister from the time of Sardar
Vallabhabhai Patel. The present hon.
Minister has been kind enough and
has taken a bold step in appointing a
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Harijan as a member of Public
Service Commission which we never
expected. That is his  greatest
achievement among his achievements
in other respects also.

Another thing which, in particular,
I would like to inform the House is
that under the ruling party’s manage-
ment a Harijan nhas been elected as
the Chief Minister of Andhra Pradesh,
That is a unique honour which one
can have in the whole of India and in
the whole world. I am sure no nation
in the world has achieved this obiect
except India under the able admini-
stration and leadership of our hon.
Prime Minister, who is an aavocate of
democratic government.

Coming to the proper subject of my
speech I would like to say a tew
words ebout my community’s affairs.
This is the most untortunate com-
munity on the face of the earth for-
saken by God and forgotten by the
Government. Of course, the present
Ministry has done its level best and
to the best of its ability what all it
could do for the amelioration of the
Scheduled Castes to a very great
extent, But they have not actually
caught the point. They may come
forward and say, “We have done this;
we have appointed a Minister or a
Deputy Minister or a Parliamentary
Secretary here and an IAS or an IPS
officer there and so on.” On the other
hand I would like to inform this
House that they have developed
themselves and not my community at
large consisting of about seven crores
of people. The real existing difficul-
ties of my c« ity are well-k
¢o hon. Members of this House as also
to others,

When I said forsaken by God, I said
it in the gense that there are three
goddesses. One is Goddess Saraswati
who is in charge of the portfolio of
learning end wisdom; another God-
dess, who is in charge of the portfolio
of wealth, is called Lakshmi and the
other Goddess, who is called Moodevi,
is in charge of the portfolio of sleep,
rest, peace of mind and all that She
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is in our favour because after hard
labour it is this Goddess who gives
us rest, peace and peace of mind.
Another thing is that the Father of
the Nation is blessing us in disguise
in heaven.

So far as our community is concern-
ed, 90 percent of the people are living
in thatched sheds with a hole in the
roof and exposed to the mercy of the
Sun God, the Wind God and the Rain
God—nothing short of it. So I would
like to suggest to the hon, Home
Minister that this sort of help would
be of very great use to about ten per
cent of our people, Theretore I
request that my salient points should
be considered by the hon. Minister in
the future as to how the development
of my community can be achievea.

There is one community, by name
Nadar. in South India. Once it was
considered to be the most untouch-
aple, Scheduled Caste or whatever
you may call it. That was their posi-
tion.  But under the able leadership
ot the Chief Minister, Shri Kamaraj
Nadar—he also belongs to that com-
munity and he is the sole man who has
brought his community to the fore-
front and to the level of other caste
Hindus; we hated them and actually
considered them to be untouchables—
now they have come up, Hov?
Because of their e-onomic develop-
ment that he has performed,

So what I request is that this Gov-
ernment should make 3all possible
efforts to make my community self-
sufficient. Their economic develop-
ment 1s the most important thing so
that we many not come forward at
every time to the Government to ask
for this amount or that amount or
subsidy or anything. I am sure our
community will be developed.

I would ask the hon. Home Minister
to giwve a single example of a Harijan
who is in possession of an export and
import licence. I do not think there
is any in the whole of India, It is
only the luckier lalas, or whatever
you may call them, who are \n posses-
sion of them, The rich man bccomes
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richer and the poor man becomes
poorer and the worst depressed. So I
would request the hon. Home Minister
to consider this and see that export
and import licences are given to the
Scheduled Castes people. Thereby
they will develop themselves ccono-
mically.

The next point is about transport.
Can you point out a single instance of
a Harijan who is in possession of a
bus or a lorry or a taxi or whatever
it may be? In every State they select
their own people to whom such
permits are given and the Harijans
are completely shut out from entering
the transport business, 1! my com-
munity is economically developed I
am sure the community will come up
on its own and may not trouble the
Government often to give grants or
subsidies or whatever the case may

Lastly, with regard to the manage-
ment of hostels the Government are
paying about Rs. 20/- per student
excluding cooks, warden, watchman
and what-not. But the other private
sanghas, the Harijan Sevak Sangh and
other sanghas, are paid only Rs. 15/-
per student including all the above-
mentioned expenses. I wonder how
these sanghas could be managed and
how these poor Harijan hoys could
get proper food etc,

Another important’ point is that I
want a pair of bullocks, agricultural
implements, monetary help and about
two or three acres of land to be given
to Harijans, I am sure that the
economic development will come of
its own accord and we will be self-
sufficient also.

Shri Ajit Singh Sarhadi (Ludhi-
ana): Madam Chairman, I consider
the Home Ministry to be the most
important Ministry, not for the reason
that it is in-charge of the publie
security in the country but for the
fact that it mainly contributes to the
creation and the formation of a wel-
fare State which is our objective. It
is also important becauso on Iits
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shoulders lies the responsibility of
bringing the integration of different
and diverse elements of the country
together and also the responsibility of
bringing at par the backward classes
and the scheduled castes with other
citizens of the country. I rongratulate
the hon. Home Minister for the peace-
tul conditions which we had in the
current year, particularly in the solu-
tion of the very intricate and com-
plicated problems relating to the
bilingual State of Bombay and other
allied subjects,

When we have the objective of
creating a welfare State, I would sub-
mit that it is the responsibility of this

1253 hrs.

[MR. SPEAKER in the Chair]

Ministry to see that the administra-
tive set-up of the public service is
such that it endears {tself to the
general public,

I can see that there has been expan-
sion in the services contributing to
the welfare of the people. But there
are three main pillers of the admini-
strative set-up which we have got to
look into, the judiciary, the executive
and the police,

So far as the judiciary is concerned,
I admit—and I join my hon, friend
Shri Pattabhi Raman—that it carries
by and large the confidence of the
entire people. It has stood the test of
the time. But there is one thing to
which I would draw the attention of
the hon. Minister, that is, while it has
maintained the majesty of law—it
must eliminate the majesty of man—
the higher judiciary too should be
considered to be of the pecple. We
are not in a police State or in a State
of British days where the prestige is
to be taken and I feel that the same
thing should be at the higher level of
judi~iary, The Judges 2t the nigher
level of judiciary should also consider
themselves as a part of the people.
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So far as the executive is concern-
ed—and I feel that it is equally im-
portant—here too I have got some
submissions to make. We have got to
judge whether the executive et pre-
sent impl ts the policies and the
programmes of the Government and
whether it has ed itself to tie
people. I feel the entire set-up needs
examination, Possibly it may be due
to the fact that there are young 1AS
officers at the head giving frustrations
and dejections at the lower levels and
aires and arrogance at the
higher levels. Possibly that
may be the reason. This s
another problem that cenfronts the
Home Ministry and it needs examina-
tion. I nead not go into the details
as I have got a very short time at my
disposal. But I would submit that
this thing needs examination, that the
executive should be able to endear
itself to the people which it has not
done despite the fact that we are
the eleventh year of the Republic.

The third pillar is the police and I
feel the hon. Home Minister will also
appreciate that the gap between the
people and the police has widened
during the last eleven ycars. The
police has not been able to ingratiate
itself to the people at all. The people
still fear the police, The Ministry
should attempt to bring the police
into beneficial service of the people,
for the people and from the people
It has to be seen how it ran be done.
That is for the Ministry’s considera-
tion. In the case of the evecutive you
are having decentralisatior. by laying
emphasis on the panchayats raj, I$
can be equally applied to the police
organisation also. Whey should we
have such a vast machinery from the
rank of the Inspector General of
Police to the rank of a constable?
Why not have decentralication there
also? The internal disorder and other
things can be easily met Ly having e
special auxiliary force for the pur-
pose. But so far as the checking of
crimes is concerned, I beg the hon.
the Home Minister to consider the
question of decentrelisatica in  the
police force as we have got in many
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Western countries where there s,
what is called the municipal police,
not a huge machinery like tnat,

As 1 was submitting, the welfare
State can only be created when the
forces and the factors that pull apart
are integrated into the whole end
there is contentment all  around.
Therefore, I congratulated the hon.
Home Minister on the solution of the
problem of the bilingual State of
Bombay and I am sure that with his
administrative experience he will also
be able to solve the problem of the
border disputes with Mysore ¢t tne
satisfaction of the parties concerned.
I must say thet he must have appre-
ciated the acuteness of the problem
that is there, But unfortunately
similar is the situation that has deve-
loped in the problem State of Punjah
There too I am sure the hon. Minister
with the great administrative experi-
ence and the knowledge and the
capability that he has will be able to
solve the problem, provided he takes
up the matter at the level of the
Centre and not leave it at the level
of the State where all sorts of factions
prevail, The problem is there. The
hon, Minister knows well that recent-
ly the Punjab Government had
appointed a goodwill committee to go
into this matter. At the outset this is
what the Committee states. These
are the exact words:

“The Committee took into consi-
deration all the relevant factors
and came to the conclusion that
the main cause of the current
bitterness and the feelings in the
States was the divided opinion on
the language issue. Hence it
should try to find an agreed solu-
tion as laid down in article 9 of
the regional formula.”

This definitely  indicates that the
problemn is there which calls for a
solation and it should be taken up at
the level of the Centre as it was done
in 1956, I beg the hon. the Home
Minister with his  position end the
status that he carries in the country
and the hon. the Prime Minister with
bis status and the confidence that he
carries in the country to find a solu-
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tion «f this problem, The House
kunows very well that a regional
formula had been evolved with the
consent of all the parties and it had
got the approval of Parliament.

Mr. Speaker: The hon. Member's

' time 18 up,

Shri Ajit Singh Sarhadi: I will just
take five minutes more.

Mr. Speaker: No, only two minutes
more.

Shri Ajit Singh Sarhadi: It not only
solved the language problem once for
all but also fulfilled the ambitions of
the regional areas. My hon, triend
Pandit Thekur Dasji had suggested
the constitution of a statutory Board
and he wanted that there should be a
surt of guarantee that the uphft of
the Hindi region shall be brougnt
at par with the Punjabi region. I
nced not go into that. But the very
fact that there have been confiicting
inverests from the Hariana members
also shows that the regional ambitions
are also there, The language question
is there. It has been rightlv  said
that a stitch in time saves nine

13 hrs,

I submit that this is the time when
it should be taken up. I recollect the
words of the hon. the Home Minister
at the time of the regional formula;
while replying to the Bill he said,
“this formula has a special fascina-
tion for me, and whenever I happen
to speak about this I almost forget
myself. I can only appeal once
again to all my friends outside, all
my colleagues in the Punjab and
other parts of the country, to make
up for the months that are lost” I
need not go into that. I am glad
that he had fascination for that for-
mula I too had the greatest apprecia.
tion at one time for that formula for
the reason that whereas it met the
demands of the regional population it
kept the unity of the country. Never-
theless we have now reached a stage
when, as the Prime Minister was
pleased to reply at the time of the
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Hindi agitation to Swami Atmanand,
the leader of that agitation, that the
breakage or the failure of the regional
formula means the creation of unmi-
lingual States.

Therefore, I wish to make this sub-
mission. A 28 men Committee has
been constituted by the Punjab Gov-
ernment. Unfortunately the initial
mistake that was committed was in
not tackling the parties to the re-
giona] formula, in order to consult
them previously, that that the later
they would not beycot in and a solu-
tion could have been found. But that
stage is past. The Committee has
been constituted without the repre-
sentatives of the main parties that
took the decision about the settlement
of the regional formula. It is a most
unfortunate aspect. Therefore, it is
for the Centre now to take the matter
in hand and to settle it once for all.

And how can they do it? We are
getting demands from the Hanana
Prant, the Punjabj region and diffe-
rent and diverse demands are com-
ing. What is the solution that has to
be found? So far as the Committee
is concerned, I know that the Chair-
man of the Committee is a very cap-
able individual and administrator, the
Governor of the State, who has en-
deared himself to all the people. Yet
I submit, the difficulty is for tne
State at the State level to decide and
settle an issue which has got an all-
India importance. I am very keen
that this border State of! Punjab
should be peaceful and stable so that
it may be able to contribute to the
construction and strength of the coun-
try. But at the same time I want that
the Centre should take up thig matter
and solve it. There may be people
who may be satisfled, if the approach
is made round the table and we sit
together and talk it over to find a
solution.

Therefore, I wan't dilate on this
point But I beg of the hon. the
Home Minister who has got the con-
fidence of all; one and all, and tne
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Prime Minister who alone can deliver
the goods, I beg of them, tha: tms
point may be taken up and Punjab
should be saved of the trouble tnat
might come if that is not done.

Shri Kodiyan (Quilon—Reserved—
Sch. Castes): Mr. Speaker, yester-
day the hon. Minister Shri Datar
while replying to the debate said that
everything possible was being done
for bettering the condition of the
Scheduled Castes and Scheduled
Tribes. And my hon. friend Shri
C. R. Pattabhi Raman while eloquently
defending the Government said yester-
day that a very large amount has been
set apart for the backward classes
under the Second Five Year Plan. He
also showed us the Central and State-
wise break-up of the figure. But he
conveniently left out one point,
namely, that a large amount is being
allowed to lapse every year.

It is true that Rs. 91 crores have
been set apart for these classes in the
Second Five Year Plan. But the
figures supplied to us by the Home
Ministry in its Annudl Report show
that the expenditure incurred in the
first three years of the Plan period
is only Rs. 33,57,72,000. If we take
it sector by sector, a sum of
Rs. 31,26,38,000 has been provided for
the Central sector alone. And what
do we find in the Central sector?
Only Rs. 9,29,61,300 have been spent
so far. So far as the State sector is
concerned, Rs. 57 crores have been
set apart. And the expenditure in
the first three years is only
Rs. 24,28,20,700.

Then, if we take item by item of
the expenditure, we can see the
same phenomenon of large amounts
being allowed to lapse. I do not want
to cite more 1 But I should
like to cite only one instance, that
is in relation to housing. For housing
construction, for the scheduled Castes
the allocation is Rs. 6,10,50,000. The
expenditure in the first three years
is only Rs. 29245301. And the
amount provided for the Scheduled
Tribes in this respect is Rs. 2,69,15,900,
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and the amount so far spent is
Rs. 1,02,30,362. I do not want to give
the House more figures in this connec-
tion. -

With regard to the most important
problem so fur as the Scheduled Caste
pedple are concerned, that is the
allotment of land, complete informa-
tion in this respect js not available.
Each year the Scheduled Castes Com-
missioner also complains in his re-
port that information with regard to
this subject is not available from all
States. So far as 1 can gather, only
62 lakh acres of land have so far been
distributed. 1 find that millions and
millions of acres of land are lying
waste, not only waste land but other
land also, bhoodan land. But those
lands are not being distributed. And
even where the bhoodan land is dis-
tributed, there are complaints that
th¢ land distributed is not suitable for
cultivation.

Shri D. A. Katti (Chikodi): Only
such lands are given for bhoodan.

Shri Kodiyan: Then, in some States,
even though land is distributed to
the Scheduled Caste people, they are
not. in a position to cultivate them,
because economically they are the
most backward people. Unless econo-
mic “assistance is given to them by
the State Gover t ned,
they cannot be expected to cultivate
the land assigned to them.

! am glad to find that the expendi-
ture with regard to education has
been increasing year by year. I am
very glad But here also, informa-
tion as to the number of Scheduled
Caste and Scheduled Tribes students
who are studying in the primary
middle or the matriculate classes is
not available. This information is
not with the Education Ministry also.
The advance of the Scheduled Castes
and Scheduled Tribes in the sphere
of education is a vita] factor for asses-
sing the actual advance they make in
this country. Unless such vital statis-
tiee which are vital are available,
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how can we plan for the future with
regard to improving the educational
standards of these people?

Then I come to another important
pomnt, and that is the show progress
and welfare schemes. Whenever this
pownt is raised in this House, even
wnen the Scheduled Castes Commus-
sioner’s report is discussed, the main
reply given by the Government is
that the Centre has no direct respon-
sibility in executing the plans, it is
the State Government that has to
execute the welfare schemes. But I
submit the Centre cannot shirk away
its responsibility by saying that the
executive power 1s not with the Centre
but is with the State Governments.
Because I find cven with regard to
the Union Territories the position is
not better than that obtaining in the
States. I find that in the Ministry's
Annual Report information is not
available as to the expenditure so far
incurred in this fleld. In Delhi, only
Rs. 71,750 have been so far paid to
Harijans as subsidy under the rural
housing scheme; industrial loans
granted amount to Rs. 42.000. For
Himachal Pradesh no information is
available as to the actual expenditure
so far incurred out of the provision
made in the Second Plan. For the
Lacadive, Minicoy and Amindivi
Islands, the total plan outlay for
four years is Rs. 73.85 lakhs; expendi-
ture during the first two years is
only Rs. 1165 lakhs; anticipated ex-
penditure in 1959 (revised estimate)
is Rs. 18.46 lakhs. The total exoendi-
ture would be about Rs. 30.11 lakhs.

With regard to Manipur, the total
allotments for the welfare of Sche-
duled Tribes under the Second Plan
is Rs. 20.62 lakhs; expenditure up to
November, 1959 is Rs. 4,73,082 only.
For Scheduled Castes, the allocation
is Rs. 68,000; expenditure up to
November, 1959, is only Rs. 8.100.
With regard to Tripura, information
regarding expenditure is not furnish-
ed. The total outlay for the multi-
purpose blocks in Tripura alone was
Rs. 27 lakhs; expenditure so far io~
curred is only Rs. 5.08 lakhs.
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So, the Centre cannot shift the res-
ponsibility by saying that the actual
tion of these sch is in the
hands of the State Governments, be-
cause in the territories which are cen-
trally administered, we find the same
position as in the States.

In this House we have been com-
plaining about the slow progress in
the implementation of welfare
schemes for the backward classes, and
these complaints have come not only
from the Scheduled Caste and Sche-
duled Tribe Members, but others
also who are interested in the wel-
fare of these unhappy and unfortu-
nate people, but the position has not
improved to any appreciable extent.
I do not deny the fact that the Gov-
ernment has taken certain steps to
improve their condition, and to re-
move the bottle-necks, but in spite
of that, the situation is still unsatis-
factory.

What are the real bottlenecks?
There is lack of co-ordination between
the Welfare Department and other
departments in the States; then there
is lack of trained personnel and ex-
perts. Another important factor,
rather the most important factor or
the most important bottleneck, is
that the Government have no idea of
the magnitude of the problem. They
have no plan to conduct a survey and
assess the real needs of these people.
Lack of survey of the needs of the
people will be an impediment in the
matter of proper planning of welfare
schemes for these people. Therefore,
I would like to ask the hon. Home
Minister what steps have been taken
by the Government to remove these
bottlenecks. No doubt some money
is spent year after year, but what
steps have they taken to prepare a
well-conceived plan for the welfare of
these people?

The Estimates Committee in its
forty-eighth report has rightly
brought out fhis point and said:
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“The problem of alround uplift
of the backward classes is a big
task and the Committee consider
that it cannot be done merely by
spending a certain amount every
year as has been done so far and
may be called the traditional hit-
and-miss method. The Committee,
therefore, recommended that the
Ministry of Home Affairs who
have overall responsibility for
promoting the social, educational
and economic interests of the
backward classes should in con-
sultation with the State Govern-
ments prepare a perspective plan
based on a comprehensive socio-
economic survey with well defined
objectives for raising the standard
of economic and social life of
the Scheduled Tribes, Scheduled
Castes, Vimukta Jatis and Other
Backward Classes to that of the
general level of the community
within a reasonable period of
time.”

This is the most important thing

In preparing the Third Plan, top
priority should be given to the ques-
tion of distributing lands among the
Scheduled Castc people. Priority
should also be given to the question
of developing cottage industries among
them. Thirdly, preference should be
given to housing. Unless the priori-
ties are decided before fixing the
targets for the Plan., the same ex-
perience of not getting the desired
results in the actual execution of the
plans is going to be repeated.

For a proper growth of parlia-
mentary democracy, it is very neces-
sary that proper conventions should
be created and maintained, and con-
ventions are created out of practice.
A Governor cannot criticise a pre-
vious Government under him, which
was surely his own Government. It
appears from the papers that the
Kerala Governor, in his opening Ad-
dress in the Kerala Assembly, has
criticised the previous Kerala Gov-
ernment. I would appeal to the hon.
Home Minister to see that proper
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traditions and conventions are creat-
ed and maintained in this country so
that it may add to the asset of our
democratic traditions.

We have been complaining in this
House about the increasing inroads
being made into politics by certain
ecclesiastic heads in our country. So
far as Kerala is concerned, we have
experienced this interference during
the recent-mid-term elections; undue
influence was exercised on the voters
by some ecclesiastic heads under
threat of excommunication. After the
eiections were over, the Bishop of
Trivandrum issued an order excom-
municating al] those in his community
wno voted not only for the Com-
mumst Party, but for the Revolu-
tionary Socialist Party also.

When the Demands for Grants of
the Law Ministry were discussed, my
colleague Shri Sadhan Gupta raised
this point, and the Law Minister re-
plied that it was open to the hon.
Member to go to a court of law. We
know that we can go to a court of
law, but I would like to ask whether
the Government have any opinion
about this interference of the heads
of the Church and heads of religion
in politics. Ours is a secular State.
The Constitution provides for the
secular character of our State If the
secular character of our State is to
be maintained and protected, such in-
terference, such undue influence in
the name of religion should not be
tolerated, but the Central Govern-
ment js keeping mum on this vital
question, because, I realise; the in-
terference today in Kerala and some
other parts of the country by religious
heads in politics is in favour of the
ruling party. That is why they are
keeping mum.

Shri Nagi Reddy
Tomorrow it may not be.

(Anantapur):

Shri Kodiyan: Tomorrow it may
not be. It may prove a danger to the
whole country. The ruling party, by
giving g to 1
parties ke the Muslim League in
Kerala, is reviving communalism
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throughout the country. It will one
day prove dangerous to the entire
democratic set-up of our country. It
is high time that such activities were
put a stop to and communal organisa-
tions discouraged.

Mr. Speaker: There are some cut
motions which have been tabled by
Shri Naushir Bharucha. They relate
to the New Delhi municipal adminis-
tration and go into details. I have dis-
allowed them on the ground that they
do not relate to any of the Demands
here. It is an autongmous body, and,
therefore, we have no jurisdiction.
What has the hon. Member to say”

Shri Naushir Bharucha (East
Khandesh): In vew of the fact that
there are numerous complaints, thou-
sands of complaints against the New
Delhi Municipal Committee, may I
know whether the Home Ministry is

not responsible for the proper con-
duct of the New Delhj Municipal
Committec's affairs, because ulti-

mately it might come to supersession
of the committee even, and I think it
is the Home Ministry alone which can
take action in that direction? Other-
wise, to say that we cannot discuss
the affairs of the corporation, espe-
cially when I have described them as
chaotic, would mean that this House
has got no control over the Minis-
try's affairs?

Mr. Speaker: Does the hon. Minister
ter want to say anything? A number
of cut motions have been tabled re-
lating to the following subjects: e.g.
Maladministration and chaotic condi-
tions in the office of the Electricity
Branch of the New Delhi Municipal
Committee, Loss of flles in the office
of the Electricity Branch of the New
Delhi Municipal Committee, systema-
tic overcharge and manipulation of
bills sent to for p
tion of electricity, systematic over-
charge and manipulation of bills sent
to consumers of water by the Water
Department of the New Delhi Muni-
cipul Committee etc.

These are all details relating to the
administration.
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Shri Naushir Bharucha: These are
instances.

. The Minister of Home Affairs (Shri
G. B. Pant): The New Delhi Munici-
pal Committee js an autonomoug body
that functions as other bodies func-
tion. We have no authority as such,
different from what we possess with
regard to other similar bodies or
corporations. .. ...

Mr. Speaker: Have Government got
rivisional jurisdiction over them? Can
they give any directions as to what
they ought to do?

Shri Naushir Bharucha: Then can
suspend it.

Shri G. B. Pant: I do not think that
Government can give directions in
regard to day-to-day administration
but 1 cannot say that Government
have no authority at all to make any
suggestions at any time. It is a body
which is autonomous, and as such, at
the worst, it may be regarded as &
corporation, which functions and
which has powers to deal with matters
within its jurisdiction. It collects its
dues, it spends them, and its budget
is not subject to sanction by us. It
deals with all these matters itself.
They cannot come to us.

Shri Narayanankutty Menon
(Mukandapuram): According to the
Loral Bodies Act, Government has got
the power to give directions to the
municipalities, anq also in case of
maladministration, to supersede the
municipalities. Here is a case which
has been brought up that even in the
case of houses of Members of Parlia-
ment, they disconnect electricity, and
when we tell them, they say that their
papers are missing, and it is not dis-
connected. Therefore, it is a case of
maladministration where first Gov-
ernment can direct them.

Shrimati Renu Chakravartty
(Basirhat): We are in a terrible diffi-
culty on account of this.
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Shri Yadav Narain Jadhav (Male-
gaon): On a point of information. In
the case of Shri Nath Pai, one of the
Memberg of the Lok Sabha, the elec-
tricity connection to his house was dis-
connected even though he had paid the
bills.

Shri Naushir Bharucha: I have paid,
but I have not got the receipts even.

Shri G. B. Pant: I may submit
that Government have also the power
in a way to take over the adminis-
tration of the States, but they do not
on that account acquire the power of
controlling the activities of the States.

Shrimati Renu Chakravartty: May
I submit to you that in the States, we
can represent these matters to the
Minister of Local Self-Government?
But, here, we are also puzzled as to
what we should do regarding this.
When we go to the municipality, they
say, that it is an autonomous thing,
and nobody has power over them. In
the States there is a Minister who
deals with these matters, but here we
are not able to understand who deals
with it from the Government end.

Shri Braj Raj Singh: May I submit
another tning? The position is that
the New Delhi Municipal Committee
is not an elected body, it is & nominat-
ed one, and, therefore, the democratic
set-up is there. ’

Mr. Speaker: There is no doubt
that this relates to the internal ad-
ministration of an autonomous body.
1 am not sure, but Shrimati Renu
Chakravartty says that there is a
Minister in charge of these things in
the States. Of course, there may be
a Minister in charge of local adminis-
tration in the States. But whether he
can interfere in the day-to-day
administration of any municipality or
district board is open to questilon.

I do not know, and I do not want
to prejudge the issue; if a sufficient
case is sought to be made out by way
of a proper resolution or some other
thing, that there is a case for taking
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over the administration of any autono-
mous corporation on account of mis-
bebhaviour, misdeeds and so on and so
forth, that i3 a matter for separate
ideration. But it t be raised
in a General Budget debate like this.

They have got only visitorial
jurisdiction, they cannot go on giving
directions every day, saying, collect
the bills, let not that man go and
collect 1t twice, let him not overcharge
and so on. These are such details
that there will be an endless number
of them.

Therefore, I am under the impres-
sion, and my original view has been,
that such details ought not to be
allowed to be brought up here. Of
course, that does not bar any hon.
Member from bringing it up; if such
a case is made out independently or
even directly, we shall consider that
issue.

I am not inclined to allow any of
these matters relating to the details of
administration.

Shri Naushir Bharucha: In that case,
could you give me an opportunity to
speak?

Mr. Speaker: Yes. Hon. Members
will confine th lves to ten mi
each. Up to 2.30 p.m. I can call some
more hon. Members. Now, I would
call Shri Barman. Thereafter, I shall
call Shri B. K. Gaikwad. Therefore, 1
shall try to give opportunities to other
hon, Members.

Shri Barman (Cooch-Bihar—Rc-
served—Sch. Castes): I rise to give
my tribute to the Home Minister and
his Ministry for the service they have
done to the country by doing service
to the most backward part of the
nation. It is a huge task, and it is a
huge burden. About three-fourths of
the population of India come within
the category of backward classes.
Naturally, no one ig more anxious than
the Home Minister himself to dis-
charge the burden that the nation has
placed upon his broad shoulders.
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From the trend of speeches in the
House during this session, the Home
Minister and hig colleagues, the Minis-
ter of State and the Deputy Minister;
may get satisfaction to some extent
that the speeches delivered now differ
widely from the speeches delivered
heretofore.

13.27 hrs.
[Mr. DxPUTY-SpEAKER in the Chair]

I can frankly say, and I think it is
my duty to express that the rigours
of untouchability that used to prevail
in this country before have been
diminished both intensively and ex-
tensively to a large extent, and the
remaining part of it that exists today
has got to be removed still. It is a
blot on the fair name of India, a blat
on the fair name of Hinduism, and
also it is a millstone that hangs on
the advance of India.

One of our great seers and poets,
Rabindranath Targore has once said:

“Jahader Fele Gechha Pichhe Se
Tomare Paschate Tanichha”.

which means that those whom you
have left behind and left below are
dragging you downwards from your
advance. So, if this country, as a
whole, has to advance, then it must
advance along with those who are
unadvanced today, and it falls upon
the broad shoulders of the Home
Minister to make, them advance. I
congratulate him that he has succeed-
ed to a great extent.

The other point that I want to make
today is that we should not absoluate-
ly rely on the Home Minister and
what he is doing, it is for us also to
discharge our duties to the nation as
a whole antl to the ‘leader of the
nation as ‘a ‘whole. Particularly, I
shall call upon those who cdll' them-
selves the leaders of the backward
classes and of the Scheduled Castes
and tell them that it is their first and
foremost duty to come forward to.
help the hon. Home Minister in his
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{Shri Barman]}
arduous tasks. It is not proper for us
simply to abuse others. We have a
great responsibility also to discharge.

‘With the best of judgment, the Cen-
tral Ministry guided by the Prime
Minister has extendeq the period of
political representation In legislatures
by another ten years. It is not gimply
for the purpose of giving some doles
to a community; it is because the
Ministry expects that by giving this
political right to that section which is
now most backward it will come for-
ward in helping the Ministry in its
arduous task. Unless we ourselves
are up and doing, it is very difficult
to eradicate this within a very short
&ime.

Complaints are there that untouch-
wbility is perpetrated throughout the
Jength and breadth of the country at
various places. I think it is the duty,
specially of the Scheduled Caste
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sympathy of the leaders. Recently
our Prime Minister has been expres-
sing the view that it ig not good that
one should demean oneself by calling
oneself ‘untouchable’. We appreciate
that. We do not like the term at all.
But fortunately or unfortunately, that
is the term on which help to the
community hinges according to consi-
derations that weigh with Govern-
ment even now. I think the Home
Ministry should think it over, whe-
ther the help that is given to the un-
fortunate part of the nation should be
linked with the word ‘untouchability®
after we have abolished the term in
the Constitution itself. —We fully
understand that it is derogatory to
ourselves to call ourselves untouch-
able, But what can we do when that
term is linked with the help that is
given to us and without which the
community—Scheduled Castes, Sche-
duled Tribes and other backward
1 will be deprived of the help

leaders—and of course, other lead

also—not to put up with this sort of
injury any more. The Home Ministry
broughi forward the Untouchability
(Offences) Act which was passed by
this House. Our Constitution has
abolished untouchability and admini

trations all over the country have
been advised to take up cases of un-
touchability offences and defray the
expenditure on behalf of the prosecu-
tion. In one or two cases which came
to my notice, which came up before
courts under the provisions of the Act,
compromise was ultimately effected.
Thereafter, in that locality no such
cases have ever been reported. But
it is for us, those who reside specially
in the rural areas, to help the Minis-
try in this regard. 1 think this is the
time when we must all be up and
doing, when the wing is favourable,
when the whole country is for remov.-

they are receiving? If we are depriv-
ed of the educational help, the advan-
tage that we get today in the services,
if we are deprived of those props, we
apprehend that our community will
go down at once. We know very
well that if the educational help that
is given by the Governments, both at
the Centre and in the States, today,
the educational advance that has been
made by our community will at once
be lost for the future nation. I can-
not say whether the persons who
belong to the Scheduled Castes who
have the means to send their sons or
daughters for education under the
present system of education constitute
one per cent or more, because there
are no such education facilities in the
rural areas where our community
lves. We know very well that if we
do not get the advantage of a per-

t of our boys being absorbed in

ing thig evil. Everyone derstands
that this canker of untouchability
must be killed as soon as possible so
that we can show our face in the
broad wide world with pride.

We have got the Constitution, we
have rot the law and we have got the

the service after their passing exami-
nation and being considered by the
Public Service Commissions, if we do
not get that advantage tomorrow, 90
per cent. of our boys who have the
chance of getting into service today
will not get it. So we have to welgh
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both things together. 1 think if these
advantages are linked with the word
‘untouchability’, the word ‘untouch-
ability’ will remain for another ten
vears. Whether that is a fair thing
for the nation as a whole is a matter
to be considered seriously by the hon.
Home Minister in whom we have full
trust. We simply hope that he will
think it over in a serious manner.

1 agree with the opinion of the
Prime Minister that it is not good for
a community to call itself ‘untouch-
able’, ‘Scheduled Castes’ and so on.
But when it is linked with the help
given to us, we woulgd rather bear this
sort of abominable term than let our
community go down.

So this is a serious matter which
should be thought of. Lastly, 1 plead
with the hon. Home Minister and also
appeal to the Prime Minister that
when they addresg meetings here and
there, they should raise their voice in
a firmer way and say that untouch-
ability must be stamped out as early
asg possible and whoever transgresses
the law of the land will be heavily
punished.

Shri B. K. Galkwad (Nasik): I have
moved certain cut motions and I
shall speak in support of those cut
motions. The Ministry of Home
Aflairs is concerned with matters
relating to public security, public
services and the administration of
Union Territories. It also deals with
the problem of the Scheduled Castes,
Scheduled Tribes and other backward
classes.

1 will confine myself to a few
matters of concern within the time at
my disposal. Re 1 of untouch
ability is also a problem which has to
be tackled by the Home Ministry. This
is not a question which has come
before the country just a few years
back. You will find that this problem
was before the country for centuries
together You will also find that
during ancient days Sant Tukaram,
Eknath, Kabir and so many other
saints tried their level best to remove
untouchability in their ewn time.

CHAITRA 5, 1882 (SAKA)

for grants 8142

Then in 1920—it I remember aright
—the Congress passed a resolution in
their open session to the effect that
the untouchability should be removed.
40 years have passed since then. At
the time of the Poona Pact, all promi-
nent leaders, including Mahatma
Gandhi, who were present, requested
and assured our late revered leader
Dr. Babasaheb Ambedkar to save the
life of Mahatma Gandhi and to give
up whatever he had obtained by way
of separate electorate, then they re-
move untouchability within a period
of ten years. This assurance was
given in 1932. Today we are in 1960.
Such a long period has passed. Yet
thig is one of the most essential prob-
lemg before this Government. I want
to ask for an explanation from the
Government as to how far they have
solved the question of removal of
untouchability. You will find that
every hon. Member and Minister and
all prominent people in the country
come forward and say, “Oh! it is a
long long standing practice and it can-
not be removed in a day or two or
within some years.” Then, we just want
to know how long you are going to
take. If it is not to be removed within
a particular period, we must know
how long you are going to take to
eradicate the evil of untouchability.

You find lame excuses are given.
Hon. Ministers also come forward and
say, “wait and see.” This reminds
me of the slogan given by Lokamanya
Tilak. He had said: ‘Swaraj is my
birthright’. The Britishers were play-
ing with us then and this is what the
present Government is doing. Then,
Lokamanya Tilak said: ‘Swaraj ig my
birthright and I want to have it today'.
In the same way, we say that to be
treated equally, without observing
any kind of untouchability is our
birthright and that we want to have
it today? Gaining social, economic
and political equality is our birthright
and we want to have it today and for
that we are fighting. (Interruption).

Government have spent crores of
rupees. I do admit that. But what
is the use of that? As far as removal
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of untouchability ig ned, I want
to ask whether they have succeeded
and to what percentage. I am sure
they would hide their faces and they
cannot say anything. They have no
explanation as far as this is concern-
ed. Anyhow, they will say it is a
difficult problem. There was one
committee appointed, the Diwakar
Committee. The Diwakar Committee
had suggested that this removal of
untouchability can be done only by
improving their economic condition.

It is another problem. Of course,
we want that also. If it is thought
that removal of untouchability can be
done by improving the economic
condition of the Scheduled Caste
people, Government say: That they
are doing that. I want to ask one
question as to what action Govern-
ment have taken as far as the
improvement of the economic condi-
tion of the Scheduled Castes is con-
cerned. What have they done? They
may say, they have spent so many
crores. I do not know why they are
spending so many crores. I just want
to ask them what is the percentage of
the Scheduled Caste people whose
economic condition they have improved
after independence. Thirteen years
have passed; and can they come for-
ward and say that they have improved
the economic condition to a particular
percentage of the Scheduled Caste
people? They have no answer to this.

I doubt very much as to whether the
Government  want to improve the
economic condition of the Scheduled
caste people. I want to tell this House
that we have approached the Minis-
ters; we have approached the Govern-
ment Officials and we have requested
that in order to improve the economic
condition of the Scheduled Caste
people, they must give them some
trades. I had been to my hon. friend,
Shri Datar, Minister of State in the

Ministry of Home Affairs, and re--

quested him to give them licences for
running a coal depot, for running grain
shops and for running some other
busi b many of our

shops
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people were demanding licences for
the concerns. They were demanding
licences for running some shops at
railway stations and so on.

You know the Government policy.
The Government policy is that licences
for such shops are given only to those
whose forefatherg were doing this busi-
ness. Fortunately or unfortunately, you
know what our forefathers were not
doing thig business; and, therefore, we
are not entitled to get these licences
and we cannot enter the fleld of
business. I pointed this out to the
Minister in the Ministry of Home
Affairs, Shri Datar. He said that they
were going to frame certain rules. I
do not know what rules he is going
to frame. It is for him to decide
because the problem js before ‘them.
I also wish that the economic problem
of the Scheduled Castes should be
solved. But, how can it be solved and
improved economic position? It can
be solved by giving agricultural lands
to them.

The other day we were discussing
this problem. And the hon. Home
Minister, Shri G. B. Pant said, “Oh!
your people should stand on their own
legs. If you get lands, you people go
on demanding bullocks.” I fail to
understand this. The Scheduled
castes are landless and suppose they
get lands, how can they plough the
lands without the help of bullocks?
Does he or the Government mean that
husband and wife should plough the
land with their own hands? I do not
know what is there in their minds.

An Hon. Member: No protection to
the cottage industry also.

Shri B. K. Galkwad: Yesterday also
I had asked the same question. There
is very short time at my disposal and
I hope my hon. friend will not take
my time. Let me finish this.

Government talk of improving the
economic condition. But how? They
do not come forward and say any-
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thing. They only say they have got
80 many sch In my opinion land
should be given to them for cultiva-
tion, ag well as bullocks, implements
and manure. Whatever is required
may kindly be given to them. Then
the rest they will do. They must be
encouraged to start industrieg such as
running grain shops, coal depots and
so many other things. They should
be provided with permits to sell
cement, iron and steel etc. But that
has become the monopoly of certain
sections.

Shri Nagi Reddy: Vested interests.

Shri B. K. Gaikwad: Are we not
entitled to get these things. If Gov-
ernment really want to improve the
economic condition of the Scheduled
Caste people Government must pro-
vide all these facilities. Gov-
ernment can do so many things.
Government want to have a casteless
society. I do not know how they are
going to have a casteless society.
Caste is the creation of the Hindu
religion and you want to maintain
Hindu religion and yet you say that
you want to have a casteless society.
How can it be? I do not understand.
1 fail to understand this Government
policy.

I wag just explaining why Govern-
ment is not successful in this matter.
It is because their diagnosis is wrong.
On the one hand, they come forward
and say that they want to remove un-
touchability. Even the article in the
Constitution says that untouchability
must be removed, must be abolished.

An Hon, Member: °‘Is abolished.’

Shri B. K. Galkwad: No Sir, I find
that the removal of Untouchability
Act has also been passed. It says that
nobody should be called ah untouch-
able. But on the other hand Govern-
ment come forward and say that he
who calls himseif an untouchable will
be given certain concessions and not
cthers. Suppose a student wants to
get scholarship or a man wants to get
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some government employment, not
only should he come forvrard and say
that he is an untouchable but he
should go to the District Magistrate
and get a certificate from him (D.M.)
that he comes from an untouchable
community. Then only he will
be entitled to get it. I fail to under-
stand thig policy. '

Generally speaking, Governmetit
should come forward and say that he
who calls himself an untouchable
should also be punished. Not only
the Caste Hindus should be punished
for calling anybody an untouchable,
but even if so-called untouchable
comes forward and says that he is an

touchable, he should be severely
punished. But Government is not
going to do that. The Government is
providing so many facilities and con-
cessions in order that these people
shoulq continue to stick up and call
themselves ‘untouchables’.

I just want to put one grievance
before Government because it is very
serious. In that connection I will
draw the attention of Gover to
the harassing, beating, looting,
murdering and setting fire to the
Scheduled Caste localities, not only
in Delhi but in the whole of the coun-
try. 1 will only quote one instance
because I know there is very limited
time at my disposal. Unfortunately,
I am talking today; if I had spoken
yesterday, I would have been given 15
minutes. But, anyhow, I will quote
this instance and finish.

Mr. Deputy-Speaker: He is just
approaching that limit also.

Shri B. K. Galkwad: Sir, Delhi is
our capital city. I have got so many
cases; but, I will quote only one of
them. There is one Scheduled Caste
medical practitioner, Dr. Nirwan, He
works for the backward classes in
Delhi. There is goondaism in Delhi.,
Some questions were also put here
and an unstarreq question was also
put by my hon. friend, Shri P. G. Deb
about Goondaism in Karol Bagh in
Delhi. Government have also replied
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[{Shri B. K. Gaikwad])
that they are going to make necessary
arrangements.

The doctor brought the matter to
the notice of the police. The police
did not takc any action in the matter
and so he gave due publicity in the
Press. Duec to that Dr. Nirvan was
called by police to the police station
and was asked to give the explanation.
He gave the explanation that there
was such and such harassment and
publicity had been given. There is
onc SHO, named Bakshi Damodar Das
in the Karol Bagh police station.

it A w wwew (Agw feee-
via-afaa sfaar) : faa & frs
fan o T R, W@ v AA AW ¢
FAFT ATHAT 6 FFARAT qgT & q@T
qW oA g, A g uw i
#emam ¥ foa fgw fen @ fr aw
wHF T 1 9fF ag e
I TE) ¢ gafaq AT 996 w1 39
T E FigT FY ATAEFAT TGN |

JUTeEH WEAD : T, R T
9 A W AR F T
Fr Fifed, W a8 T frr w9 aw
a3 )

Shri B. K. Gaikwad: The SHO
assaulted him so seriously............
(Interruptions.)

JATN WERD : TR qE THRAEA
T Tt ¢ frely dfoege wgw & awi,
@ a5 gww s 7 e s

Shri B K. Galkwad: 1 just want
10 put before you a grievance.

Mr. Deputy-Speaker: That griev-
ance is according to the hon. Member
or according to the aggrieved party.
It is to be enquired into what the real
facts are. How can we suppose
things? If he says these are the facts,
he would be publicising throughout
the country that these are the facts,
and that enquiry would be prejudiced.

MARCH 25, 1860

for Grants 8148

If it is a pending enquiry, he should
not mention that case.

An Hon. Member: The enquiry is
over,

Mr. Deputy-Speaker: If the enquiry
is over, what is the finding?

Shri B. K. Gaitkwad: The decision
is not yet out.

Mr. Deputy-Speaker: The hon.
Member has now finished his fifteen
minutes.

Shri B. K. Galkwad: I just want to
satisfy you now.

Mr. Deputy-Speaker: No hon
Member should take more than ten
minutes now.

Shri 8. M. Banerjee (Kanpur):
Twelve minutes.

™Mr. Deputy-Speaker: One hon.
Member would be elbowed out if T
allow more than ten minutes.

Shri S. M. Banerjee: I shall conflne
myself to my cut motions Nos. 1050
and 1951. In this very House, in 1957,
two additional clauses were incorpo-
rated in the Government Servants’
Conduct rules. I am requesting the
hon. Minister for the withdrawal or
repeal of clauses 4(a) and 4(b). The
other day we were told in this House
that the Government would not use
these clauses against the genuine trade
union workers. In reply toa an un-
starred question, I was given the
figure of 320 Central Government
employees under various WMinistries
who were punished in the year 1958
and also upto July, 1959 under these
two clauses. Since 1957, when the
strike notice was withdrawn by the
P. and T. employees, no major strike
has taken place in any of the Central
Government undertakings and I do
not know why clauses 4(a) and 4(b)
have not yet been withdrawn. In the
public undertakings, whether under
the Defence Ministry or other Minis-
tries, if the code of discipline is
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adopted by the public undertakings
also, ] do not think there is any
necessity for these two clauses. There
iy industrial peace and naturally with
these clauses, it is impossible for some
of the recognised trade unions to
function. If they go wrong, their
recognition can be withdrawn. There
iz an instance in the Auditor-General’s
office and one Mr. Joseph was volun-
tarily rctired. I must thank the hon.
Minister for he was reinstated but the
recognition also was withdrawn. [
would submit that today when we
want co-operation from all quarters,
it is necessary that these clauses
should be withdrawn or repealed.

My second cut motion is about the
non-classification of members of the
opposition parties and other indivi-
duals who are in jail after being
arrested in connection with various
movements. I was arrested several
times before 1947 but never in the
history of that regime I was classified
as an ordinary prisoner. I was, along
with the others also, classified as poli-
tical prisoner. But after that, after
Independence, nobody is considered a
political prisoner. During the food
agitation and during the other recent
incident, many people were arrested
and there are some responsible politi-
cal leaders who are facing all sorts of
humiliations in jail because they have
not been classified as political priso-
ners. The hon. Minister was the pivot
of our national struggle and he will
remember those days. Let him not
try to please the bureaucracy of this
country and let him classify those
prisoners as political prisoners. Noth-
ing will be lost. We must give proper
status and dignity to those who are
still fighting for some cause. Maybe,
the cause may be wrong according to
the present Government policy. But
after all, it will be realised that they
have also sacrificed for this country
but still they feel that there are some
ills which should be rectified and for
that they are fighting. They should
be classificd as political prisoners.

1 was surprised to know that so
many people are examined by the
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UPSC every vear. I shall give figures
about Assistants. In 1855, the num-
ber of candidates who were examined
was about 9,000 of whom 1,100 quali-
fled and 900 were appointed. In 1057,
the respective fijgures were 14,000,
2,000 and 530. In 1959, the respective
figures were: 24,000, 1,020 and 154.
24,000 candidates were called and
only 154 people had been appointed.
It is a serious joke on these un-
employed people who spend Rs. 30
by way of fees and have to go to
distant places and sit for the exami-
nation. Even when they get 60 per
cent marks, they are in the waiting
list and are not being provided with
jobs. I came to know that in May,
1960, another examination is going to
be held. There is no use of creating
an illusion in the country in the minds
of the unemployed. If there are no
vacancies, why should the UPSC
advertise? With all respect to the
UPSC we are supposed to be like
Ceasar’s wife, I should say they are
minting money out of these unemploy-
ed people.

I have no grouse against the mem-
bers of the UPSC; they are really very
honest people and men of integrity!
But the experts from the various
Ministries are there in the interview
bodies and my information is that
some favouritism is done through
these experts. Is it absolutely essen-
tial to keep these experts from these’
Ministries? This matter is to be
seriously considered by the Ministry.

Something was said in this House
about promotions. I was surprised to
learn that in the Central Secretariat
alone, there are 2,000 assistants still
temporary and they have 10-15 years
service to their credit. Most or at
least some of them ure on the verge
of retirement. The percentage, he
gave was, is this: fifty per cent for
those who qualified after having been
examined the U.P.S.C, and 50 per cent
for the existing employees.

About corruption also, something
was said. It is true that it is a Hima-
layan or Herculean job to uproot it.
My attention wus drawn to a sensa-
tional news today. A man went on
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hunger-strike and he was kept alive
in jail by forcible feeding. It says:

“A 65-Year-old man has been
on hunger-strike for the last five
months in Tehar Jail.”

14 hrs.
It is in Delhi. Then the news says:

“He has been kept alive by
forcible feeding through ‘nasal
tubes’. All that he wants is a
categorical assurance from the
Prime Minister that he will look
into his grievances.

Mr. Harbir Singh Goli, who
was arrested on October last on a
charge of resorting to hunger-
strike, does not nurse any griev-
ance of a personal nature.”

The man only wanted to meet the
Prime Minister and say something,
point out some cases of corruption in
Himachal Pradesh, some illegal grati-
fication and other things. A case is
going on against that man. Going on
hunger-strike may be wrong, I do n' it
support that, but he is on hunger-
strike and that 65-year-old man who
is on hunger-strike for the last five
months is brought in a stretcher to
attend the court. He is going to be
punished under some rules.

Mr. Deputy-Speaker: Why should
the hon. Member anticipate the deci-
sion of the court and say that he is
going to be punished?

Shri S. M. Banerjee: He had been
on hunger-strike in jail. He can be
punished for attempting to commit
suicide. I wanted to say that he may
be punished.

What I want to say is, cases of
corruption are there. I was very
happy when the Opposition leaders
said something about corruption. I
was happy to know that the President
of the Congress also wanted that even
the Ministers should declare their
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assets. There is some Central Gov-
ernment circular also that all the
Government employees are supposed
to inform their respective officers the
value of their moveable and immove-
able properties. I want to know whe-
ther the Home Ministry is in posses-
sion of any deflnite information about
people who are in Government
employment and who have huge bank
accounts and moveable and immove-
able property worth more than
Rs, 50,000.

About courts and police, much has
been said by my hon. friend, Shr1
Yajnik, and I certainly feel that some-
thing should be done in' this regara.

Then I come to my last point. 22
Staff Welfare Officers have been
appointed under the various minis-
tries. Out of these 22 Labour Officers
only three are qualified, having a
diploma in social work etc. There are
170 people in the pool, qualified Labour
Officers working in various ministries.
But these 22 people have been taken
after giving departmental promotions.
‘When the Staff Councils have passed
resolutions against these Labour
Officers, I want to know why qualified
Labour Officers have not been
appointed.

Finally, Sir, about the appointment
of honorary magistrates. I was sur-
prised to know that in Delhi there are
about five or six honorary magistrates,
not deamling with taxi and bus cases
but dealing with cases under Sections
323 and 324. My information is that
not a single man is even a lawyer.
Sir, Section 324 is relating to offences
punishable with rigorous imprison-
ment for two to three years. In Delhi,
honorary magistrates having no qual-
fication pass judgments on those cases.
I wish that something should be done
about this.

Sir, before I sit down I would once
again request—I am:-not threafening,
I am only making a request—that he
may consider my submission in res-
pect of 4(a) and 4(b) and also about
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classification of prisoners. 1 appeal to
him, as a national leader he should
kindly consider this question even
today, that those who are fighting for
a cause should not be kept as ordi-
nary prisoners.

Shri Naushir Bharucha: Mr. Deputy-
Speaker, Sir, the subjects incorporated
under the head ‘Homc Affairs’ are so
many that barring two or three it is
very difficult to touch upon them, and
1 propose to confine myself to a few
salient features.

‘Sir, while we are aware of the fact
that the States Reorganisation
(Amendment) Bill is coming up, may
1 request the hon. Minister to bear
this fact in mind, that so far as border
disputes are concerned they are
a g, particularly in the Bel
area, such vast and bitter proportions
that there is grave danger of the

States Reorganisation not being
] hed conditions.

in har

1 would, therefore, appeal, Sir, to
the hon. Minister to accept a very
useful suggestion which has been
thrown out here, namely, that in the
settlement of border disputes, whether
in the north of Bombay or in the
south, certain principles must be laid
down. We have understood the
objection which the hon. Minister has
urged, that in this particular case the
Chiet Ministers of Mysore and Bombay
Btates do not see eye to eye. What
does it matter? If there mre certain
principles which are reasonable and

ible, my submission is that those
principles must be pted and they
must be enforced upon everybody
irrespective of the fact whether they
are Chief Ministers or otherwise.

1 do hope that the suggestion for a
‘Boundary Commission which will
implement those principles would be
accepted. We also hope that the
bifurcation of Bombay State will see
the end of bitter hostilities which are
at present raging in those parts of the
country.

The second point that I desire to
dwell upon is the affairs of the New
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Delhi Municipal Committee. I am
sure many hon. Members of this House
have got bitter experience of how
shabbily they have been treated, but I
speak on behalf of the people of Delhi.
Thousands of complaints have been
made against the New Delhi Munici-
pal Committee.

Shri G. B. Pant: Sir, the hon.
Speaker ruled out the cut motions that
were tabled by the hon, Member and
others regarding the New Delhi
Municipal Committee. So, could the
same subject be taken up in speeches
aboui which the motions have been
ruled out?

Shri Naushir Bharucha: Sir, 1 may
point out that my object is to make
out a case, that it is high time the
New Declhi Municipal Committee
should be superseded and that super-
session can only take place....

Mr. Deputy-Speaker: What 1 heard
the hon. Speaker to say was, a case
could be made out, not in the debate
on the Demands under the control of
the Ministry of Home Affairs but it
could be done by way of u separate
motion or something that may be
deemed advisable. The observation of
the hon. Speaker was, from what I
eould hear, that a case could be made
out for the supersession or removal of
a corporation or any other indepen-
dent body, but that could be done by
some other motion which may be
thought advisable and not in the
debate on Demands. He ruled out the
cut motions also, but he did promise
that he would give an opportunity to
the hon. Member to speak on the
Demands and not on the same thing
which he ruled out.

Shri Naushir Bharncha: Sir, I shail
abide by your ruling and I shall take
another opportunity. In that case, 1
should like to know whether the hon.
Home Minister has got any authority
whatsoever on the New Delhi Munici-
pal Committee and whether it is
within his power to supersede it or
not if a case is made out. If he feels
that he has got the power of super-
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session, I should like to know why he
has closed his eyes and ears to the
numerous complaints—whatever those
complaints may be, we will not go
into them.

Shri G. B. Pant: Have those com-
plaints been sent to me by the hon
Member?

Shri Naushir Bharucha: Yes, Sir; I
did send them to him, the Home
Minister did write to the New Delhi
Municipal Committee and thereafter 1
got one reply. But still my grievances
remain un-redressed. That is my
point. I am not carrying on indefinite
correspondence with the Home Minis-
try or with the New Delhi Municipal
Committee. The point that I am
making is, if it is the duty of the
Home Minister to see that the people
in Delhi City are well satisfled and
that they are provided with the most
required necessaries of life such as
electricity and water without being
harassed, which I presume is his
duty. ...

Shri G. B, Pant: I said I wowld go
out of my way, whether I have any
legal powers or not, to comply with
the wishes of Members of Parliament
and even of a common man to the
maximum extent I can.

Shri Naushir Bharucha: Therefore,
1 am making out this point and draw-
ing his attention that if he simply
enquires how many thousand com-
plaints have been received by the
New Delhi Municipal Committee and
whether they have been replied to or
not, he will understand what an

of mal-ad istration is there.

Shri G. B. Pant: Let him submit
his motion on the Report if it is
admissible, and if it is admitted I will
try to obtain an answer. But we can-
not carry on a talk about these
matters here,

Mr. Deputy-Speaker: The hon.
Member may move on to his next
point.
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8hri Naushir Bharucha: I am only
submitting that the people of Delki
City have been harassed by denial of
these necessaries of life.

Shri Radha Raman (Chandni
Chowk): May I know whether the
hon. Member is mentioning about
complaints when there was no full-
time President? Are the complaints
recent ones or old ones?

Shri Naushir Bharucha: Ever since
I have come here I have been carry-
ing on correspondence without any
answer.

Mr. Deputy-Speaker: So, this is the
only grievance he has got agminst the
Home Ministry!

Shri Naushir Bharucha: No, no. 1
am going to compliment the Ministry
on the next item which I am going
to refer to.

Shri G. B. Pant: Let us compromise
that you have this grievance and
there we agree, and you do not speak
about anything else!

Shri Naushir Bharucha: I may say
that so far as the language issue i<
concerned, I do hope that it is a settled
fact; and, as my hon friend Shri C. R.
Pattabhi Raman mentioned, we are
going to treat Hindi as an official
language but English will continue as
an associate language side by side.
Here, I would like to know whether
that decision and the formula—a very
wise and statesmanlike formula
evolved by the Prime Minister—have
been accepted as final and irrevocable
now.

I then mention about the orders of
the President, issued in connection
with Jammu and Kashmir. We very
much welcome the extension of juris-
dicticn of the Supreme Court to
Jammu and Kashmir by which pro-
vision has now been made enabling
the Supreme Court to grant special
leave to appeal from the judgments
and decisions of the Jammu and
Kashmir High Court. I am also very
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happy that the jurisdiction of the
Election Commission has been extend-
ed {¢ Jammu and Kashmir. My only
appeal to the hon. Home Minister is
that he should find out how far con-
sistent with the instruments of acces-
sion, it would be possible for us to
extend our jurisdiction over Jammu
and Kashmir State. I fail to see, when
Pakistan is consolidating her illegally-
acquired territory there, why we
should hesitate to carry on with
measures for the integration of Jammu
and Kashmir with this country.

One mcre point and I have done.
My hon. friend Shri Gaikwad has
referred rather feelingly to the treat-
ment given to the untouchables. I am
very sorry that in my own constitu-
ency I have found that not only the
available cultivable land is denied to
the untouchables but wherever they
have gone and cultivated the land
offering to pay the land revenue, they
have been arrested and sentenced tc
imprisonment. I would like to know
what, after all, is the policy of this
Government so far as the Scheduled
Castes are concerned. Has this Gov-
ernment any definite programme, e
five-year pProgramme, so to say, for
distribution of all available cultivable
land to the Scheduled Castes and
others? If there is a programme, I
think the hon. Minister should
8nnounce it so that the Scheduled
Caste members can understand their
rights properly.

I may add one more point and that
is with regard to the Neo-Buddhists.
So far as these Neo-Buddhists are
eoncerned, we are told that they arc
not Scheduled Castes though in fact
no change has come over in their
economic condition. The fact that
People have changed their religion i
1eally a stigma on us; but it is because
they felt so much frustrated that they
would not call themselves Scheduled
Castes. The mere fact that a change
of label to another religion is made
does not alter the intrinsic and ;n-
herent economic condition of this class.
That fact, I plead, should be taken
into account, and the privileges and

CHAITRA 5, 1882 (SAKA)

for grants 8158

amenities which so far have been
given to the Scheduled Castes must
be cxtended to the Neo-Buddhists.

Wt w7 aroaw  ( frarige—aa-
wgfea anfoar) : gursaw wEgRy, oF
7% T A 7 wawan g & 5 gz
HATHT ¥ TIT A TGTH FAEAT W IS
* fo7, % swfawe & fod, fean ar
WA TATATH &) WEIE W
A GEEGT A WO WEi § A FE
T & JHA o ag ATA g & e -
FRAN TG FagIfa
T aga AERT & a8 Fa7 § fF afemy
Aot & g O F1d 5T o @ &
I &AT T F T A ;T AN
afeads gur & st ag agy & ofies
=g & 1 F ag ae wg v e aw
afeadd ARk 7 WA AT o o
FAGAFIE I JT G LEUR AT
agi W4T 97 99 g 97 g fafrer
o FTe G | I 3% gH AN F5 Y-
FAT IS AT G | IR FEr a1 Fr w7
A ogETEAT A S oA E @
&, w9 g gfom a7 faeam @ 2
FFT ToaRe a1 QY AFT A a= W
F AT § A TTE AW R TR AT
T & aga & wafeat @A, gw A
FTH AW AGY ATGE | T W OE O
Aoy § fF a9 w1 FW T & Wy
ITH g a1 & a1 37 A ffe-
A fY F4 EFg AT A FT A
sfrtt 91 g aoe gé 4, 9 g
wiaAE 9TE § | XEE T T FE
FRIFIAT A 1 T AR AT A A
g Rgw A am gy g ghom
TG T ag § A FF AT IAR! AT-
| F & | v o s 3 sy
aaft O ot & 1 W A W A
i §, I gIRT IS AT AT A
e aifgd 5 g amg afear &
g 7 g fean w1 g O
sfer %) qaT & fis gw A wer
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v [y ww ATOTT)

firdy. g g 7 §, b fe o e
gfemt & fad g3 w9 fFar smar g @t
% g79 7 fag A A ss i R
soft ferdfar 7 @91 HTET AT W A
B fiF o1 @@ w2 o 6 o ad & Ak
feorde g1 faar o &Y aga & |
7 TaF1 agd fany frar R 5w g
TF T AT ATEAT A 74T W g
F1 7t o qerr g€ 1 WPE 9 g A
AT 9 S A ogRER g
& ot f & 5 o= W oy
AR w=h a® g fem 9
T & fawr ¥ gfomt & wfr wapyfe
b 1@ fag am & Y+ 6
W 4 far ® 7gi T AR WT I N
&

o a & W FgAr g §
T WF AAT ] T @ @ N
A FF AT ¥ 5y W faw A s
WR v woe frr 1)1 ag Qw Az
wft 8 A ¥ wwe foar v @
fr T ¥ & gl & g R
@ da Tk ag A7 W FAT IOT
w fad wwe #r 7% T @ F WX
gt T fr g 9 A Ow g
o fog, 3@ v mw, ¥
foii ¥l g At w
¥ frd 38 W 3 97 W Pafrmew
e g fages fag ot 43
&, I T W TS W A A ey
T |

i famaa fag (Maqe) : @7
Fu T s

it wq ATevaw: g T i ghot
= R ¥ v wore feat o @ &
& 7z a wg § fe s A @
xre Wy & feay smw o o g Wl
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ot & AT =TI B A A oF whwe
frg v o sman, a1 R v TR
frger &1 o, O @ oA @ X
T TR § fF sfmw ¥ gt
T W@ I, ARG R @ T
1 7@ FAr onfaa & S Sy e
aTa, s 7 2 o a3 AR
waTe ¥ F A g g & fag ford
g o ¥ gl B o A
T S fagE w arr weErd
& 37 ¥ fr g@d wfa & feay A
N fod @lem 9T war =@ g

& UF g a1 JaTRw AT A
g W fa¥ &1 g oW gy IR
A g fF TR ¥ ow e Sy
fra f sl & W A sfew
¥ for Tt o i gfo
wa qF | 99 {Y Ew ol A
foemdrr A o fir g7 aaemar vy
s o R # farrd Tooa
forrr ¥ 0 @ § W< 97 A ¥ frad
gfom &1 @ wgry a1 T =
forsmefar #7 ot WX wfafor famdw
w1 @ @ A ¥ aga v an #%
iz forar for i Ty qr @Y wo A
v fer fe faxr & fpad st
o & dfeT @ 9ol § aga W=
g & fem wrad o feew
q@ raw war | faer # ¢’ s
& @ oo sy § o 2e g £
¥ oRw 17 § & afr soad gfom
o, A 1 H A T 8 A ghom
8 @ F {7 vt arin e it
g qgT FEA ! I T WATY R
xga § T o ot vy 4 iy ofel
w@Y maamiwd
) fefeamesr fear a1, F 37 ¥ qgT
g g fF owa s oogl o @ e
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gt & fod €, g onforgY & it
sifrmramrg ? vt o fgfe
q A Ifpferalt =& Tt

% AWAT WX g e
L4

i ®9 AToAw ;. |qF fAET wT g4
wrEfia ¥t g g, Wi 99 ¥ § ¥
e gfom £

st epicagr (a9TY) - A Ty
¥ o gu i

= O AN : qT F TTF XN
AT WMy
g & ¥ st o & wrw g e wor
T TR o, ol % ar F Wy @
i 4

. TS WEYE : W9 FE} WY
® Tt w owy Afd, awr g
)

st ®7 ATeww : F 97 %y @7 T
fr @ @ N ™ vyfr @t o @
2 W S A AT IT W TR AT
¥ o i B agt v, e
wah, 3% A

Y oam ¥ W & A ¥
¥ AEAT F1 WRNR ¥ faww
% aga ¥ S A age ag Frad &
TR AW ART A AT T W
1 T FA F fa9 greET A
= A, fadd get ¥ M @ W
T F w1 A e q@AT AwEgar
£ fr feelt grsgae & & w1 s
& G%ar ¢ 7 o ¥R ¥ fedow
QG waw e § frar ey
Agam e el rama § 7 ol
WO T T CEF AT @ oA
X7 ETRA FHU g Arar g W q@qay
441(Ai) LS—S.
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wfore gz o 1 AW A @
qT AT W ) @ oA W ¥
fod ¥ o geTe W A T f R
syl & S o T g fae X
VR ¥ oagma & ot qw ¥
®8 ®it ) e ey s e
oY ¥, g fafres ax, ffy o ot
famw femr o) Wi I W @
g agife faTr fawamw frd g gmr
W T A9 gwAT| A9 TR
W o fam @, guT A o o
& O fafres X § fe o7 wed
d|r &1 W wfeerd we ¥ 9
oA fem & fam fedfy wiw &
Ll

% W qTE : JIT A T TS
= & Tl g

=t w7 AToaw ;9 A A g
wfad |

IR R ;. ATYH BT §
fis o & qre agE weR AW g, wifs
ag TgE At w5 §)

ot wq AW : WY TR fad
Hfaar # a9t owT § O ;¥
XA AT gFAT § | ¥@ & faar ek
R A ¢ fE Aw A A W '™
o & wwen g ooy oF S
ergNfrgman Ry e
¥ § W T g AR R

Shri Jaganatha Rao (Koraput): Sir,
the Ministry of Home Affairs occupies
a pride of place in the Government
of India. Besides other matters, some
of the most important matters which
this Ministry deals with are the regu-
lation of relations between the Centre
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and the States, internal secuily.
recruitment of suitable personnel for
the services, the welfare of scheduled
castes and scheduled tribes and the
backward classes. By and large, the
achievements of the Ministry during
the year under review arc remar-
able and the Ministry deserves the
commendation of the House. I con-
gratulate the hon. Home Minister on
his statesmanship wisdom and the tac'
with which he pilots the affairs »f
the Ministry.

Much has been said yesterday about
the prevalence of corruption in the
administrative services. Nobody says
there is no corruption. My friend,
Shri Goray, suggested the appoint-
ment of a tribunal to tackle corrup-
tion. The existing laws and the legal
machinery today are sufficient and
adequate enough to meet such cases.
The report of the Administrative Vigi-
lance Division of the Government gives
us the number of complaints, the
number of cases that have been
decided and the action taken.

I do not see any rcason or logic in
the demand for a special tribunal. I
have myself conducted several cases
as public pr t and defended
some cases. The existing machinery
is quite sufficient. But the difficulty
is people who have information do not
/come forward and give information
against public servants. If they do
not want to go to the court, let them
give the information to the police, so
that the police can start the case. It
is not in the interests of the country,
much less of democracy, that people
should go about shouting that there
is corruption everywhere.

I have here the report of the
Administrative Vigilance Division. I
take this opportunity to express my
sense of appreciation for the efficient
administrative service which we have
In our country. My hon, friend, Shri
Pattabhi Raman, said yesterday that
our administrative service is the best
in the whole of Asia. I would go a
little further and say that our
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administrative service compares
faveurably with the service in any
part of the world. But here and there
there are some lapses. Human nature
being what it is, there are bound t>
be lupses.

The report of the Vigilance Divi-
sion gives us some instances. We are
told that there are some salutary
principles and rules laid down for the
conduct of the Government servants.
But the report does not give us the
action taken by Government in regard
to the breach of such rules. One or
two rules are to the effect that the
Government servants are required fo
obtain previous permission of Govern-
ment to acquire or dispose of immove-
able property worth more than
Rs. 1,000; that the Government ser-
vants should not seek employment in
a private firm or a firm connccted
with Government within two years of
their retirement; that previous sanc-
tion is necessary for any son, daughter
or dependant of a Class 1 officer is
appointed in a private firm, ctc. But
I fail to see whether any such instances
have come to the Government during
the year under review. I hope the
hon. Minister would enlighten the
House if there are such instances.

Much has been said about the border
areas. Shri Goray and Shri Mahanty
referred to boundary disputes. I quite
agrec that boundary disputes should
be settled. But how? Should we
settle it by force? We lose sight of
the fact that we stand for peaceful
negotiations of all disputes; that is one
of the basic principles of our foreign
policy. We cannot discard this salu-
tary principle when we come to affairs
in our own country and resort to
force.

If a boundary commission is appoint-
ed, there is bound to be communal
feclings and communal turmoil. Se,
the best way would be to sec¢ that the
disputes are settled by mutual nego-
tivtion. The Chief Ministers of the
States concerned should sit together
and come to an agreemen{. If not,
the matter can be left to the hom
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Home Minister. The whole country
has confidence in his wisdom and inte-
grity. Only the other day I read in
the newspapers that the Chief Minis-
ters of Mysore and Bombay have
agreed to abide by the dccision of
the Home Minister. If they do not
agree, it can be referred to arbitra-
tion. The boundary question between
Madras and Serai Kella and Andhra
was settled by arbitration.

Shri Basappa (Tiptur): The princl-
ples enunciated should be applicable
aii over India.

Shri Jaganatha Rao: I am referring
to the disputes all over India. My
friend, Shri Basappa need not get
worried. I also refer to areas like
Karswan to which my hon. friend,
Shri Mahanty, referred. 1 also feel
that they should go to Orissa.

Shri Rajendra Singh (Chapra):

Shri Jaganatha Rao: How to settle
it? The two Chief Ministers should
come to an agr t. (Interrup ).

Mr. Deputy-Speaker: They cannot
be taken away by the mere speech.

Shri Jaganatha Rao; I do not say
here and now a settlement should take
place. When times are propitious,
the issue can be taken up.

1 want to say something about the
scheduled castes and scheduled tribes.
Several hon. Members have expressed
concern. I entirely agree with them,
but when we discuss the demand
relating to this item, we should not
lose sight of the fact that the progress
uchieved in one year cannot be pheno-
menal. We should compare their
position what is in 1959 and in 1960.
There has been considerable progress.
Not that the progress has been satis-
factory; much still remains to be done.
Moneys are being given, but the diffi-
culty is the distribution, etc. lies with
the State Governments. The public
have to co-operate because it is ques-
tion of social change. To bring about
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political consciousness, these sche-
duled castes and scheduled tribes
require the assistance of the general
public and the majority community.
The double-m ber constit i are
a way in which the majority com-
munity can go to the help of the
scheduled castes and scheduled tribes.
I am glad that members of the Sche-
duled Castes have been declared
elected to the general seats in the
last elcctions. I am proud of that. I
visualize a day when members of the
Scheduled Castes and Scheduled
Tribes will also be elected to the
general constit ies, b they
are also one among us.

One word more and I am done.
There are some tribes in Orissa which
have been wrongly notified as Sche-
duled Tribes in 1956. I have raised
this question in my speeches on the
Demands of this Ministry in 1857 and
1958. I have also written to the Home
Ministry and the Ministry concerned
in the State Government. My infor-
mation is that the Orissa Government
have agreed on enquiries that these
tribes should be de-notified because, by
no stretch of imagination can be they
called Scheduled Tribes. Their man-
ners and customs of living are quite
like that of the general people of the
majority community. Therefore, un-
less these tribes are de-notified there
will be hardship to the tribal people
as well as to the general public.

As 1 have no time, I end by sup-
porting the Demands of the Ministry.

st Ko Ao fag (w=¥HY) ¢ wm-
o TR, g6 g aga o § afag
# ¥aw w4 § Q) amEy ¥ gww §
qTAY T afEg w A g 1 oy
AR ag g o on fie
W HATAY 9 g AIfaanE & -
s s e § ag § g
SUAET & gUIC) W AR T &
@ wfewfat & smaeear § afe
Lackic@otini D RO el S ]
W ST W S e agh
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[ 5o =10 fag)
#* uF Juad Gher W sfea dw-
fafrdes @@= &1 mm & &
g FgW AT § 5 13 af [ oW
aTenE gu & A% § e 1@ g3 A
F T F 12 o Argar @ F 9w
qY A AT T AT A oY fn
wfewrd wad frdw w1 @ ¥ ™
1 ¥ fau 7 w3, f| W) sfe
& fag sam 7 &R afew § awdT
A1 & Y WY AT H9R A A
faemy gu #%, ag A< w1 faww § fe
¥ ofcfeafa ot aF 2w F dar A
TR WA T oI W A
w1 e 2 W AN T ¢ A A A%
& ¢ afFa o ¥ arg T O Faw

Y Y AN AR TE ITH GEAT 000
S oo F T X WY1 § gHwan
gﬁrwqumamf«w-

m*ﬁ%ﬁmswmiﬂgm
¥ A% A 9T |qUAT TF T AT
afgr | & tur wggw s g R
78 uF &3 fq #1 wew § o wm A
R FATT T L3 I GO F AT
4 gre T ¥ R W AW AW
T TG FQ & R Faw Y gt
# gfew gra miag Hre qr @
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o o wm f5 A g @
d@ fFx wd q@ar v gt
FOPR H T HT 90 FL | A
T O geat § gfam A ofre a3 e
T WfgT. FEd geml ¥ 3w-
Y F A0 O, TR & AT qT A
o) frlt T @ A A9 F R
wifre A = gfem W Al wfe
T s ARy W) W N W
# gfere ar € it & arey et Ak
ot @ 7 W= @ owfew ) gw W
2w & Al & A & Age F1 q=gy
a@ ¥ Mg L WX g WK
serafr aferfedl &t @ oaa W
T G Afgy fF oo axg ¥ el
|97 FT OF ft qnIfes wr fraw
e § W @1 FH g oaT W
T W ¥ A ag Wwm wan §
fs wa @ waw 9 WA g AR
o fF aga vax W 2@ §,
fogin fF waY gorawa &1 A
G W g S W i @ R Y, -
@ & faar F W& wwew w@T §
fr & <t qw & T agwa g v W
F g ¥ gfom s st wfewfat
o @ qo o g g
W f& Wi sETTEE & gAe §
I AT F@T AT { AR F@r
g fF g e @ waew ¥ A
i faar =& wgEe o
4 |

TwRA FfHeE F1 A W@ o
WX Wi @ a& T fo v g
¢ oF Wt w gf @ A I ¥
arq § ag ¥ Fgar g g fr wa ww
T g 9w e wra d@fawE o
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Ed wg o fe wi aw 9w oo
o AN A § & W ey AR i
TS 9T AL g1 IT 9TOWE H Ay
I A FRA AT 9T a0 FoFar s
wifgg) a8 & wwan g f dde
WTH TR #T 79g Y 0 4 § qiy
Y faawa § afew agt N v
T@RT W fF ag wad fag fore W
e gt #1 qxr wfmm s B sk
s 9T AW fFar @

weTiEE weew & faafedr # @
g sg § f5 st 9w sl T
< any fear mar @ SwE Qe
fefgmig &1 s mifawt agr fagr mar
) Oomw ffegww fernfe
e & We F AW I GIHSA WIEH
X 39 59 F fou amd o gy @)
e fdgsag 1 fig 1 R
W AG A HAEAT F ATAGT H
fean waw § wreia s o domaw
fifess gamit o Qg ffeg-
®|A GHET AT § wwwar g
f FETiEe URzE # T avg w1 demga
fefegamim &1 sifaom o #T gt aw
T "t F7 Farer @ fafaw foaw-
A9 w1 qE &, FTER F 99 | W
TRIWI R g aw
¥ Iu AT WP @ N
faFd awg a9 AR @A E. ...

&Y wo Wo anfow : agh 9 At
& wodr ¥ fredt qg o<}
A 2 vy 1 Gy gl - )
AR e &S Ma s e

‘ﬂ!oﬂ!om:ﬁ'ﬁﬂﬁﬁm
g 5 agl @ agd At & fyafay
# gfz #1¢ fawmma widY & 99 & T
¥ g waem #1 @ R § = A
wifgd | ¥ aww fr gl f
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it q& a7 gA aga ara qrd
2 7 o W afRE wT wa
g1 3 aga e § AR 3T ¥ av weft
Nt fovma  § A& asdr il
& q¥ Fufgory afa § ok @9
EqY W WY &Y ga @ ¥ dfew
7 g gaew g fF wa ag afaaas
) 7 @ B wifgy Wk wa g
AT fral ®Y a5t A oA F gra
W A YA FT I AW A AR
qfaaraz & s Sifge. .

st oo fag o feC gAT aifes
qEgw #Y i ! §F feT get T
T QT

ot g0 Ato fag : g faafaow
& ¥ WA wgr wgan ¢ fw dfaum
N 9ra IR F 0F g F a9 w7
TR g § qaeen & & fag
7g faar g & f5 i a2 & fw
wfeeq 1 Jq& AR | wgee fHar nawm
AfFT I IF FTENT TST FT AT
¢ xgi ¥ oy e afeew ure & gl
® § TF € Y JrE, IgT g
& T’ ¥ fgee @ fear smam afew
s & §2r faea & uw &
Ft W) g fama ¥ Faeead
*F wTNR 9T &) a@ & @ifeE ¥ fady
AT FT qAEAT FHQ AR I
Narar ) Fgwma g v w Ay
w st fF a7 et ¥ fag § agr ¥
fag € oim FE & €% afezg &
FYeeTA Hh Y @7 Wifgw W
rarfial A7 qETEET FET A

W ¥ g9 § 7g A5 qgIEy A ag
Fer1 =g f argi o Sieries TeIE o
AT § agi A # O fefigwad
& AW 9T A ATEEY qE I WG §
R @i ® gg foema § 5 o
w9 g g Il gt {1 O
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[ 5o at0 fag]
fa 7z s 3 fF 5@ @ ¥ giw
B 1 R AR & g a1 0
HAAT 2 IF W AF qOFF qg I
SO FT WA AT ATOET |

agt aF safea fedmm o W
FaTe § WA g WA T@ AT AR
fF t@ a9 30 & W< B A W
e Y & foreeh s g & s
fedma qFe & Ag T FE AAEHAT
& agt N wgfaee TE o e agy
Fodw # fawarw @ @ 8] A9T-
Fifaw adwi & fasag 4G w A
oI 39 T 7+ ag G A% far §

) o® W ¥ OF R HIEwT
), 9 & ¥ FITT S Y T W
shiafea fedom o N T @AW
sfeq i AR T 81 W ¥
qrew § W dRW ¥ N AwE T
ngmaqnu.eww
wredt hidfea fedow o & & WX
3¢ fagmT (848 A 8% WITH wh
wrge T 91 & g § s
g W WY T A ) ot
% gt Ut WY g & S
3 g% wrafee et oY aga @
N Ee G @ e W
farwraa JET  wEMm f&
s Fmer ¥ Fegfee T A A §
5 ofverm g frar mam At e
st ¥ gt ®1 g Aater
fedo uwe ¥ wraga froa fean
war St f fref ave Sfee Al ar
& g wgge wa § 7 W o g
3T T T R AT Wi
wY TAry 7 T QA T "
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A @@ am R aeefas weEraat
F1 I A TF @ K @ gAY
wfge fadr f s 1 wakar § oo
&1 wfRwE AR B S
AR F AT F FAAT TET TART
& 31 § Anm AdY AaT & AT T TG
N @ FETE 1§ a1 gw qHd
F e o weqfree W #1 wsgr qwwa
£ v e & o it sl Y 39 e
¥ fyafaa # oY f5 SaaT qear gerey
¥ o frm s <y 4, afeea fedam
o ¥ ficea adt fear oiw fr gl
IF g9 3| & fF aum wi e
gra wfga wsat § Nafeg fedaw
TFE T AN g WT 97 $ A 1
W mhami@IfNaag
f e # o Fgfree AR A1 ATy
T WTRIAT 9T 97 a3 F1E T Tfq-
AT AR TG 97 AR 47 A 9w
¥ fael § Mg N & 1 a@ AT AER
TLAN FT AR 97 K FFT I FH
& Y T Yo Agh SN BT ¥ qg
gt 3 aga Ao w9 @ 9 o fe
Hrad faada gar g WA W@
N et A g T G G
THW F ATET W UF OF 91, 3 ]|
T W Q, T q T& Y JAE & w4
&1 wa fraga wdeadr & wagm (3
T HY o ) Al §, K€ AT @rY
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@ & IHEr a= fear s afg o
I AT AR FAar § qaAg @ w
FAT FT AR &) I TG T FT
TE Loy, $99 F AWM &I firwTe
Fr IfaT AFT & ) T oA AEE
¥ ¥ AT oA St X gg ommw
& fr fifs R e w1 @
W § 9§ Tox @EAT fHar AT |

Shri U. C. Patnaik (Ganjam): May
I crave the indulgence of the House
for only two minutes to refer to a
recent activity?

Mr. Deputy-Speaker: 1 have already
exceeded the time by ten minutes.

Shri U. C, Patnalk: I want only
two minutes to speak about civil
defence which has recently been taken
up by the Home Ministry. It ought
to have been taken up by both the
Home and Defence Ministries as is
being done in England under the 19848
Act. We have to congratulate the
Home Ministry at least on having
taken it up recently and on having
started it in this country. I want to
express through this House only one
thing and that is that the whole
country should accept the present
home defence scheme and try to work
it.

Secondly, I would appeal to the
Home Ministry itself to see that it is
organised on modern lines with co-
ordination with the Home Guards,

Police guards, the Police force,
the military forces and parti-
cularly the intelligence depart-

ments, the check-posts and other things
which have been referred to. If that
is done, the country will be very
happy because our defences are now
at stake in view of things happening
in Defence Ministry.

Mr. Deputy-Speaker: Further details
he can pass on to the hon. Home

Minister afterwards. Now the hon.
Home Minister.

The Minister of Home Affairs (Shri
G. B, Pant): Mr. Deputy-Speaker,
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Sir, I am thankful to the House for
the approval it has accorded to the
services that are being rendered and
which it is a privilege for Home
Ministry to render. I am also grateful
to the hon. Members for their kind
consideration for me and for the year
generous terms in which some of
them have referred to the humble
part that I am playing in the Home
Ministry.

In the course of the last more than
eight hours’ debate a large number of
my colleagues have spoken, I will
benefit by what they have said. It
will, however, obviously be impossi-
ble for me to refer to everyone, or
even to the major part, of the obser-
vations that have been made. It will
be my endeavour to look into the
suggestions and the criticisms that
have been made and to see how far
we can remedy the defects that may
have been revealed in the course of
the debate. I hope hon, Members will
pardon me if I am not able to cover
most of the ground.

14.45 hrs.

[MR. SpEAKER in the Chair.]

The Home Ministry's responsibili-
ties cover a wide range which it is
not only variegated but also exten-
sive. Shri Nagi Reddy started the
ball but it remained standstill and
it did not move beyond his own court.
He has been able to go all over the
country in search of something which
he could use as a handle for criticism.
He could not find anything in Delhi
nor in Andhra, where he lives. But
he was able to....

Shri Nagi Reddy (Anantapur): 7
congratulated you.

Shri G. B. Pant: Thank you for
that.

But he was able to unearth a shabby
slip somewhere from Bengal. Well,
he does not seem to be peeping pace
with the progress of events in the
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[Shri G. B. Pant]

country. He seems to be enclosed in
his own theory where, apart from his
researches, no light can penetrate. He
has told us that the rules that are
now in force at the Centre are only
a carbon copy of the rules that were
in force before Independence. He has
only seen a carbon copy, I think. He
has not seen the real copy. That is
really the difference between him and
us. We see the reality while they
are enwrapped in carbons. So I would
like him rather to take a more realis-
tic view of things.

He claims that he belong to per-
haps the most forward pariy in the
country. I do not like to call anyone
backward. 1 am all the more afraid
of doing so when Shri Anthony is
here after hearing what he said yester-
day. But I can tell him that if there
are shortcomings, and defects it is
nevertheless our constant endeavour
to make such improvements as we
can. We must also see the other side,
the brighter side of the picture. All
our neighbouring States, or most cf
them, have passed through convul-
sions which have engulfed democracy.
Democracy has been swallowed up in
the sea but India alone stands as an
island—secure, progressive, advancing
and firmly anchored to the principles
she is not likely to give up. He should
have noticed that if we have today
the goodwill and the respect of the
world, it is due to our Prime Minister
but also to some extent to the stabi-
lity of administration in the country,
to the maintenance of peace in the
midst of adversitics and to cohesion
secured in the midst of varieties of
religions and cultures uand to the
continuous progress that we have been
making in economic, cultural and
other fields. So let us not condemn
ourselves, our people, our Ministries if
1 may be permitted to submit and much
less our services and those who have
been bearing the brunt of all that has
happened. We sitting here have the
privilege of evolving policies, of look-
ing at things, if possible, from all
points of view and reaching sound
conciusions. But ultimately those
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decisions of ours have to be translated
into action by our services and secu-
rity has to be maintained by our often
criticised and sometimes maligned
police force. We should remember
that we have had many shocks to
bear, many ordeals to face but
through the agency which we have
been trying to shape according to the
new circumstances and which has been
showing a vitality of its own we have
been able to get through all the enor-
mous and stupendous difficulties.

I do not say that there is no corrup-
tion—I shall have a little more to say
about 1t later—but let us not vitiate
the atmosphere by too much of talk
of corruption, let not other people
think that corruption is the paramount
feature of social, political and adminis-
trative life in this country.

An Hon. Member: It is so, Sir.

Shri G. B. Pant: That is what [
say, those who think of that and
nothing else see nothing but corrup-
tion. They can think of nothing
which is not corrupt and their minds
are always steeped up in the atmos-
phere of corruption. From there I
want them to move into cleaner
atmosphere so that they may be able
to see the light and to judge things
in their proper prospectives.

Well, Shri Goray and also I think
Shri Nagi Reddy laid emphasis on the
streamlining of our administration.
We realised the need for it long be-
fore they talked about it. We have
been making aftempts in that direc-
tion. There was first the Report of
Shri Gopalaswami Ayyangar., We
have consulted Dr. Appleby and other
experts and we have made imper-
ceptible changes which have resulted
in almost a revolution in the working
of our administrative machine so that
if cne who had worked in this country
30 years ago were to go to our secre-
tariat or to go to one of our districts
he would find that he had to remain
under training here or there for more
than a year before he could in any

way appreciate the spirit of the pre—
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sent administration. It is through the
administrative apparatus that things
have to be put into shape and that
administrative apparatus has to be
equal to the various tasks it is called
upon to undertake. We have had our
First Five Year Plan; we have our
Second Five Year Plan. Well, the
success of the Plans is admitted by all,
and I might remind my hon. friends
opposite of the various speeches that
were delivered by Mr. Khrushchev
during his visits to our country about
the progress that has been made
which he considered marvellous.
‘They may if they so like make a tour
round the country and see things for
themselves not with their jaundiced
or plastered eye but with a desire
even at this stage to learn and see
things. They have been left behind
in the back-waters. They consider
themselves to be forward but they
will never unlearn or learn. Any
party, any individual whose mind is
closed and who can never shed 4ll
the prejudices and look at things
squarely cannot improve or set things
right. In all have been following
a course which is based on funda-
mental and basic principles but which
alse takes account of the realities. It
is thus that we are able to move
forward to take this big country with
400 millions of people onward to the
achievement of the goals of welfare
and to the accomplishment of the
change in social order.

Our methods of work have changed.
In our own Ministry there are now
very simple ways of doing the work.
The disposals have increased. We are
trying even to reduce the strength of
the staff though the work is increas-
ing. We have made a series of sug-
gestions which are under considera-
tion today. The question of the
proper formation of the services and
of improvement of training and of the
inculcation of the right spirit, of the
assimilation of the basic fundamentals
which should guide our services has
been constantly engaging our atten-
tion. It is in pursuance of those aims
that we have also established now an
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which not only the I.LA.S. officers, but
the officers from. the States who are
promoted to the I.A.S., and all those
persons who are selected for the All-
India and the Central Services will
receive training. The Academy con-
ducts seminars, discussions, etc. and
gives instruction not anly in what
are called the skills of administrative
art but also in Gandhian philosophy,
in the basic principles of our ideology,
and the social order that we have 1n
view. All that will give them that
outlook and that approach which is
absolutely necessary in the context of
our social objectives.

15 hrs.

In the course of these last ten years
our services have been adapting them-
selves to the needs of the times. I
do not say that every one has fully
assimilated the principles for which
we stand, but I do say that there
has been a marked change in many of
them. After all, but for their loyal
and zealous pursuit of the aime which
are before us and their real effort and
industry to put through our schemes,
we would not have succeeded. So
let us give them their due, as we
give even to that one unknown per-
son whom one would not like to
mention in this House? Give them
their due, and let them go forward
in their task uplifted by {hc en-
couragement that they receive from
any kind word that is said by an hon.
Member of Parliament even if it be
occasionally. I hope they have the
goodwill of this House. They can go
forward and perform their duties,
relying on its impartiality and on its
desire to assist them in the arduous
tasks that lies ahead of us and of
them.

Sir, it has been said that the ser-
vices are not very responsive. Well,
1 am prepared to say, as I have often
done before, that there is need of
their adopting a positive attitude to-
wards work. Every paper should be
disposed of in the minimum time.
Every ome who occupies a position

academy of public administrati in

hould disch ge his T ibility.
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“To pass on things from one to the
other is wrong. The people have to
be treated with courtesy, with respect,
because they are our masters. They
are my masters and they are the
masters of every one who is under me.
An their suggestions, their requests
have to be met with the utmost sym-
pathy and, to the extent possible, they
should be carried out. All these
should be the guiding principles. And
we should encourage those who do so,
while we may try to correct those
who still have their failings.

Sir, in this Academy we have now
introduced many lines of training,
which we hope, will produce a new
type of civil servant. We have aiso
appointed the Director of this Acade-
my as the Director of Training, so
that he may co-ordinate the training
that is being imparted in various in-
stitutions with which the Central
Government is connected.

Similarly, we have remodelled the
entire programme of training in the
Alu Police Training College, and we
bave placed also the Secretariat
Training School under the Director of
Training so that there will be com-
plete co-ordination. We would like
to have the advice of the hon. Mem-
bers about the improvements that can
be made. Ultimately, it is the train-
ing that is imparted in the beginning
which determines the future course
and conduct that a public servant
tollows during his career.

Some friends here said that in our
country crime has greatly increased
and there is at times—whether he said
“at times” or not I do not know—
even a sense of security lacking.
(An Hon. Member: None said so). It
none said so, then so far so good.
Well, Sir, I may say that though law
sug order i1s a State subject, s0 far as
the Centre is concerned, it does it:
best to see that peace is maintained
in the land. And I must say that we
all have to give credit to our people,
to our services and also to the res-

ponsible Members of the Legislatures
fur their co-operation in this task.

The crime position in the country
has remained almost stationary. Tle
figures for cognizable crime for the
year 1959 are almost the same as for
1958. But during the last two years
the figures of dacoity have gone down
by about more than 35 per cent.
Similarly, other serious offences like
burglary, robbery and so on have also
diminished.

Shri S. M. Banerjee: Dr. Katju is
not giving any statement except about
dacoities in Madhya Pradesh. I. want
to know the position, whether it has
jimproved.

Shri G. B. Pant: Yes, considerably.
Anc 1 hope Mr. Banerjee will be glad
to know about it. He ought to have
known about it as his range of
knowledge is wide enough but it
seems, he has been in ignorance of
this particular matter so far. Well,
Sir, there has been considerable im-
provement in that. The average
figure of cognizable crime for our
country is 162 today, and it is some-
what above what it was some years
ago, while, in the most advanced
countriies which I need not name, as
everybody knows which are the most
advanced, it is not less than 1,200 per
lakh, so that in those countries cogn:-
zeble crime is six times more than
in our country. So, we can find some
consolation.

Shri Rajendra Singh: Is it because
cf the quality of the people, or be-
cause of the quality of the police?

Shri G. B. Pant: It is the quality of
the people that, in spite of those who
incite them to commit offences, some-
times political and sometimes non-
political, they remain peaceful. So,
the credit is due to the people, and
also to those who are in charge of
security.

Something was said about the nomi-
nation of the Anglo-Indian member
in Kerala. My hon. friend Shri
Apthony always speaks with eloqu-
encc and vigour, but yesterday he
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spoke with vehemence and agner.
That was something which did not
quite agree with my expectations. 1
do not know if he had really much
ground for being so indignant. He
is a great lawyer, and he was also &
Member of the Constituent Assembly.
He knows what an Anglo-Indian
under our Constitution  means.
Article 366(2) gives the definition, and
1 will read it out. I am dealing with
this matter to allay his resentment if
1 can succeed in doing so, because I
do not want him to be angry. He
may not like what we do, but he
should not feel on that account that
we deliberately want to do anything
which would oftend him. As I said,
every man should have his due, and
let that section of Anglo-Indians
whom he may not like, also ha-—e
what may be due to them.

Article 366(2) as Shri Anthony
certainly knows—as 1 said, he was &
Member of the Constituent Assembly,
and a prominent Member too—runs
thus:

‘* an Anglo-Indian” means a
person whose father or any of
whose other male progenitors in
the male line is or was of Euro-
pean descent but who ig domicil-
ed within the territory of India
and is or wag born within such
territory of parents habitually
resident therein and not establish-
ed there for temporary purposes
only;’

1 think he will concede that Shri
P veira who, 1 think, has been nomi-
n d by the Governor, is an Anglo-
7 Jdan. The Governor had the dis-
cretion to do so, and I did not put my
finger into the pie because I have had
my experience last time and I thought
1 bad better let him exercise his dis-
cretion. So, he nominated this gentle-
man, Shri Pereira, who is a senior
retired engineer, and suppose to be
much superior to Shri De Cruz who
‘wasg recommended by me last time at
the instance of my hon. friend Shri
Anthony. He cannot deny, I think he
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will not dipute, that Shri Pereira
is himself domiciled in India, that he
himself is a resident of India and that
one of his progenitors was a European.

The difficulty is this. Shri Anthony
seems to think that only persons of
British descent can be called Anglo-
Indians.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I explain?

Shri G. B. Pant: You muy explain
after I have finished.

Mr. Speaker: Later on.

Shri Frank Anthony: On a point of
explenation. I should know my com-
munity better than Pantji.

Shri G. B. Pant: Oh yes.

Shri Frank Anthony: I do not wnnt
Lo enter into these personalities. The
only thing is that this gentleman says
he ir a Feringi. The Feringis for
200 years have not been called Anglo-
Indians. The definition will not
help. The Feringis have not been
cailed Anglo-Indiang by the Back-
ward Classes Commission. You -ud-
denly make Feringis into Anglo-
Indians. The day after tomorrow yuu
will make some Hindus of Greek
descent into Anglo-Indians. That 1s
what I said.

S8hri G. B. Pant: It is not a per-
sonal explanation, it is an argument,..

Shri Frank Antheny: Shri Pereiis
is not an Anglo-Indian. I did not
want to mention, but he is not an
Anglo-Indian.

Shri G. B. Pant: ...... an argu-
ment which I do not think is realy
very sound, because in Kerala there
are many persons of Dutch or Por-
tuguese descent.

Ehri Frank Antheny: Whose mother
tongue is Malayalam, and that is pre-
cisely my objection.

8Shri Nagi Reddy: That is no reason
why they should be excluded.
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Shrl Braj Raj Singh: That is highly
objectionable.

Shri C. D. Pande (Naini Tal): You
also have your mother tongue as
Hindi.

Shri G. B. Pant: There is no condi-
tion here that if a person speaks
Malayalam, then he will not be an
Anglo-Indian. Let me repeat there
i8 nc such condition here.

Shri Frank Anthony: The Anglo-
Indian community was not recognizcd
in 1950. It has been recognized for
200 years. For 200 years the Feringis
have been fishermen and potters.

Some Hon. Members: What of that’

Shri Frank Anthony: You suddenly
make them into Anglo-Indians.

Shri G. B. Pant: My hon. friend
would not accept a potter or a fisher-
man....

Shri Frank Anthony: Certainly 1ot.

Shri G, B, Pant: ....as an Anglo-
Indian.

Shri Frank Anthony: For 200 years
they have not been.

Sbri G. B. Pant: He also says that
Anglo-Indians should be determined
on the grovnd of religion and so on.

An Hon. Member: No question of
religion.

Sbri G. B. Pant: I think the Chris-
tian religion asks people to be humble
und meek, not to despise those who
may be backward. We also feel row
that we did great injustice to the
Scheduled Castes because they work-
ed with hand, they laboured and we
had the benefit of their labour, and
they did not share the fruits of their
.abours with us fully.

In fact, so far as the legal position
goes, there can be absolutely no douvbt.
8o far as suitability goes, the Gover-
nor has made the choice, but I may
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remind Shri Anthony of one thing, if
he will permit me. Shri De Cruze
is of Portuguese descent, I think, and
not of British descent.

Shri Frank Anthony: Yes.

Shri G. B. Pant: And last time,
when he was nominated, I got a rep-
resentation to the effect that he wag
a Feringi. I do not very much like
the word “Feringi”, but whether one
call a rose by one name or the otiter,
that does not make any difference, it
smclls equally sweet. So, I referred
the matter to Shri Anthony and asked
him if he was or if he was not. I
did not get any reply from him. He
is a busy man, perhaps he had no
time. But I have only to say that this
nomination was made because, under
the rules, under the law, it was per-
fectly open to the Governor to nomi-
nate any one. One may not like
him; one may not agree with his
vicws; yet, the Governor has to nomi-
nate a person whom he considers to
be suitable for that purpose. So, I
shall not cause any further annoy-
ance to my hon. friend by telling....

Shri Frank Anthony: I cannot let
this position go unchallenged. Pantji
has not studied this position. I can-
not accept what he says. His own
Backward Classes Commission has
said that these people are not Anglo-
Indians; they are imposters; now, you
suddenly make them into Anglo-
Indians.

Shri G. B. Pant: The Backward
Classes Commission cannot override
the provisions of the Constitution, nor
can I or any other Member of this
House. The Constitution is binding
on e!l of us.

Here, I close this chapter.

Shri Frank Anthomy: It is wrongly
closed, because it is great indignity
and injustice that you are doing to
my ity. You t imp
on my community people who for
two Lundred years have not been
Anglo-Indians. The British p:ople
did rot know who the Feringis were.
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1 wmn sorry to say that the Home
Minister cannot go round creating
members of my community. To-
morrow, he will say that some Hindus
are cf Greek descent, and, ther<fore,
they are Anglo-Indians.

Shri  Panigrahi: 1s Shri Frank
Anthony the dictator of the Anglo-
Indiun community that whosoever is
suggested by him should represent the
Anglo-Indians?

Shri 8. M, Banerjee: Why stould
he not resign from the House? Let
him 1esign.

Mr. Speaker: The chapter is closed.

Shri G. B. Pant: I do not want to
give any answer because I had to
refer to it only if possible to soothe
Shri Frank Anthony, not with a view
t0 irvitate him further. But, in a
state of anger, reason does not act
very vigorously.

Shri Frank Anthony: You are en-
forcing something which is absolute-
ly illegal.

Mr. Speaker: Order, order.

An Hon. Member: If it is illegal,
the ton. Member can go to courts.

Shri G. B. Pant: There are consti-
tutional ways of questioning things
which are illegal. 1 am sorry that 1
have not been able to give any satis-
faction.

iri Frank Anthony: You are add-
ing insult to injury.

Shri G. B. Pant: If this statement
of a truth is an insult or an injury,
then, one has sometimes to put up
with it.

Shri Frank Antbhony: It is a per-
version of the actual position, 1 am
sorry it is absolute perversion.

Shri Panigrahi: This can be settled
sutride the House.

Sbhri G. B. Pant: Arguments are not
met simply by using language of a
&ind which 1 am not capable of using
myself.
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There were many other points rais-
ed in the debate. Shri Goray refer-
red to the insult that was done to
Shivaji's picture. Well, it wou'd be
unpardonable for anyone to do so. I
would be the first man to protest
against it. The moment, 1 heard
about it, 1 made enquiries, and I shall
just read out what I hove got in reply
I had other correspondence also, but
I am just reading out the telegram
which I got, because I wanted a tele-
graphic reply.

Shri Braj Raj Singh: Reply from
whom?

Shri G. B. Pant: Reply from the
Government of Mysore.

Shri Braj Raj Singh: They are a
party to it.

Shri G. P. Pant: I do not think so.
Otherwise, every Government can be
supposed to be a party to everything
that another man does not like.

The telegram reads thus:

“Story that police removed and
destroyed  picture frames ~*
Shivaji from peasants hut in
Yellur village is false. Depuly
Commissioner visited Yellur with
superintendent police and revenue
officers eleventh February for
revenue collection work. Party
of press representatives had also
been invited. Maharashtra
Ekikaran Samiti leaders including
three M.LLA's from Bombay
were also present. Press corres-
pondents were asked to go round
and make enquiries to verify for
themselves the truth behind alle-
gations.  Press  correspondonts
talks to villages in groups and in-
dividually aend were convinced
that the allegation of removal and
tearing down Shivaji's  picture
were false.”.

I huve read it out because it is some-
thing, which I consider to be, as I
said, unforgivable, and if it were
true, I would have followed it to the
bitter end. But I am satisfled that
the report was based on some sort of

misrep or




8187 Demands

Shri Mohammed Imam (Chitaldrug):
It is worthwhile to find not how that
pnnu came into exitence and how it
was brought into this House.

Shri G. B. Pant: No, it was not that
photo which came here. It could not
possibly have come, if it had been
torn. I think he meant to say that
something like this had been torn.

Suhri Basappa (Tipteer): It is part
of their false propaganda.

Shri G. B. Pant: I am not concern-
ed with that. I have just placed the
report.

Shri Nagi Reddy made some en-
quiries, I think, about the Kerala Bills.
He said that these Bills are being
deliberately withheld, because we do
not want any land reforms and that
is why we are keeping them back.
As I said just now, they are so much
shut up in their shells that they do
not know even the facts which are
known to everybody else. U.P. had
the first Zamindari Abolition Commit-
tee, and the Government with which I
was associated at a time passed a
Land Reforms and Zamindari Aboli-
ticn Act which has not been in its
revolutionary character surpassed by
any other Act in the country, includ-
ing the Bill that was passed by the
Kerala Legislature during the com-
munist regime.

Shri Nagi Reddy: Please send it
back immediately, or accept it.

Shri G. B. Pant: I shall tell you
why it is being held back. Well,
there are these four Bills. He said,
why do you not send them back to
the Legislature. If I send them back
to the Legislature for reconsidera-
tion, then it will take months and
months to get these Bills through.
So, 1 have asked the Government
therc to let me know exactly what
changes they want. so that we may
confine our attention to those
changes alone, and then see
which of them are worth ac-
cepting and suggest such changes to
b. made in those Bills. so that the
Bills may get through the Legislature
within the minimum time; or if they
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so agree, such Bills as can be sanc-
tioned or as can be given assent to
by the President today may rective
such assent. I think his misgivings
will be removed.

Shri Nagi Reddy: I hope it will be
done soon.

Shri G. B. Pant: Yes, I hope it will
be done soon, and I hope he would
agree that the course that I have
adopted is better than that suggestea
by him.

There have been a number of refer-
ences to Scheduled Castes and Sche-
duled Tribes. It is but naturs! that
this subject should have received the
attention of the House. 1 wish more
Members of the House could interest
themselves in this vital subject be-
cause we want in our country not
only peace of the ordinary type but
we want that emotional integration
and cohesion which is needed for the
functioning of sound democracy. I
may state here—whether one b~ an
officer or a Minister or a Member of
Parliament or any other individual—
that there are three things which
have to be remembered.  First of all,
one owes a duty to man as man. The
dignity of man has to be recognised.
There can be no difference beiween
man and man. Whatever be the
calling, whatever be the position, the
supremacy of manhood in humanity
has to be recognised by every one.
That is the first thing that we have to
remember.  The second is that we are
all citizens of a common motherland,
an ancient land which has very hoary
traditions and which has been known
for its spiritual nobility for ages all
over the world.  So let us discharge
our duties first as man and secondly
as citizen. Thirdly, comes the social
pasition, occupation. Whatever be
my vocation, whether I am a cultiva-
tor, whether I am following some
profession, whether I am a lawyer or
whether 1 am a Member of Parlia-
ment, the third also imposes certain
obligations.  But the first two are
very important and the third pales
into insignificance if the first two
receive due attention.
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So I say that it is the duty ol every
one of us to do our utmost for the
Scheduled Castes and Scheduled
Tribes. 1 have heard the criticisms
of some of the hon. Members. I
do not blame them. They can be
impatient. They can even question
our motives. But that should not
come in the way of our doing the best
that we can for them, for it is only
thus that every link in our chain can
be made strong and our society revita-
lised in a manner which will give it
its due place in the comity of nations
in the international world in all
matters.

So it is not a question of politics
for me. It is something which stands
on a much higher and bigger plane.
Members have been saying that the
grants that have been made have not
been tully utilised. I agree. I have
been doing my best to see that they
are utilised, and I have held confer-
ences of Ministers. I have spoken to
the Chief Ministers only recently. I
have been raising the amounts and I
hope that by the end of this year,
nearly 90 per cent. of the granls will
have been fully utilised. So I want
them all to make a gigantic effort so
that the maximum that we can do
may be done consistently with our re-
sources. So I beseech the co-opera-
tion of hon. Members in that task. Do
not set your back against the move-
ment that is meant for the good of alt
of us through your community. I do
not want to say that they have reason
to be grateful. But even where cne
is not grateful, one can sti!! be grace-
ful and gracious. So I would request
hon. Members to look at these things
from that angle.

For me to go more into details at
this stage is hardly possible. But
let us join hands and see that this
bt of untouchability is wiped out
completely and also that the maximum
progress that we can make ia the
minimum time is made, so that all of
us may be able, as self-respecting
citizens, to stand on our own legs in
this country.

There is, again, some reference to
corruption. It is the fashion of the
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day and I am really sorry that such
a fashion should have grown. So.
far as the efforts of Government go,
they are well known. We have:
tightened the law.

Suri Rajendra Singh: What are the:
results?

Shri G. B. Pant: The result is—
very little of corruption as compared
to what it was sometime ago.

An Hon. Member: Little corruption?

Shri G. B. Pant: I do not say that
it does not exist. But I do not
accept that there has not been im-
provement. After all, the total
number of complaints that we re-
ceived, when collected together in the
Vigilance Division, came to 10,000.
Many of them were found to be un-
founded or false. But taking the
10,000 as if they were genuine, it
would come to one in a hundred
When there is no complaint against
99 in a 100, can you condemn that
class? Can any class show that there
is nct one black sheep in the fold of
100? So let us not talk as though the
whole country is seething with cor-
ruption. I will tell you that nothing
will corrupt more than a talk of that
nature, because when we talk of
cleanliness, we become clean; wlen
we talk of God, we become godly....

Shri Rajendra Singh: The more you
excuse corruption, the more corruption
there will be,

Shri G. B. Pant: ....when we talk
of some evil person, then we are
drawn into the satanic fold.

So let us do our best. I do not
mean that we have not done anything.
As 1 have said, the law hag Dbpeen
tightened.

Shri Rajendra Singh: Your duty is
to defend and excuse them on the
floor of the House!

8hri G. B. Pant: Those who are
convicted of corruption are sentenc-
ed to a minimum term of impricon-
ment of one year. It is all prescrib-
ed. There are special courts appoint-
ed for the purpose. Besides that, the-
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law has also now made a persor wro
gives illegal gratification a culprit—
which he was not formerly. Again,
there is a provision for treating one
as an approver in a case against a
government servant for corruption.
Besides this, we have set up in the
Vigilance Division special squads of
various types. The Vigilance Divi-
sion’s report has probably been seen
by hon. Members. The report of the
Special Police Establishment must
have also come to their notice. 1
cannot, again, go into details. But
they will find that hundreds of gov-
ernment servants—] mean it may be
a thousand. not more—were dismis-
sed, several were removed. several
were punished in courts and t
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ed clothes and thus taken immortality
for himself. (Interruption).

Shri Chintamoni Panigrahi: Extend
it to other States.

Shri G. B. Pant: For the other
States too the basic principle stands.
Let them agree and we will try to
expedite it, (Interruption). That is
the basic principle; because what does
it matter whether a clod of earth is
include in thig State or in that so
long os it forms part of this great
land of India of which you and I are

- equally proud? But regional frenzy

and fanaticism sometimes overwhelm
us; and we are not able to Jook at
things from the correct stand point.

1 bave been trying to bring about

-ed and many were given disciplinary
punishment and had to face discip-
linary proceedings. The figures are
with me, but I do not want to tire
the House by referring to them.

There was some reference made to
a Boundary Commission and to the
need for having principles for bound-
ary demarcation purposes. May I
say that the principles were settled
by the States Reorganisation Commis-
sion, a dispassionate body consisting
of persons of the highest eminance?
They evolved certain principles. Now,
those who ask for principles do not
‘want to abide by them. What is the
guarantee that if I were to place an-
other set of principles here, it will
be accepted by another set of pouple?

Shri Chintamoni Panigrahi (Puri):
Even after the States reorganisation
there have been adjustment of
boundaries between Andhra and
Madras.

Shri G. B. Pant: So, reference has
been made to Andhra and Madras.
The basic principles according to
which we should work were observed
there too. That arrangement should
be made with the agreement of the
parties was the basic principle. And,
according to that basic principle, the
two States agreed that the village
should from the unit. (Interruption).
It is known as the Pataskar formula.
Good Pataskar has become immortal
thereby. He has only put on borrow-

azr t wherever differences have
existed. But, even here, 1 have not
come across anyone speaking in
favour of the other State thar that
in which he himself lives. Fvery-
one supports the claims of his own
State and opposes the claimg of the
other States. Even in External
Affairs where we have had no dangers
in the past we are not today as care-
free as we used to be. In these cir-
cumstances, little petty things in a
way eclipse our minds and we are not
able to look at these problems in the
right perspective.

Shri Mahanty spoke of the difficul-
ties that the people of Seraikela were
having in the matter of their langu-
age. I see he did not specifically
raise that question, When he wrote
to me and when he raised it I wrote
to the Chief Minister and I also ask-
ed the Commissioner of Linguistic
Minorities to go to the spot and study
the situation, and to request Shri
Mahanty to be there to enlighten, The
Commissioner did so but Shri Mahanty
did not go there. (Interruptions).

Shri Mahanty: 1 would say why
I did not go there. (Interruptions.)
Why should you laugh? It is not a
market place. Sir, I should say a word
of persepal explanation. I wrote to
the Linguistic Minorities Commissioner
that the date he had fixed could not
suit me because of my preoccupations
in Delhi, I have written to him to
fix another date and I will go there.
(Interruptions,)
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Shri G. B. Pant: 1 was saying I
have done my best. The C issi
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paedia is being prepared and 2
vol are to be published shortly.

reported to the Chief Minister and
the Chief Minister told me that none
of the Oriya schools had been closed,
that their number had gone up and
that he is determined to do everything
to respect the rights of the minorities
according to the Linguistic Minorities
Code.

So, wherever any complaint has
come to me I have tried to secure the
help of those who are in a position to
help me and, I think, I have, to some
extent succeeded.

Shri Nagi Reddy: I think, also re-
ferred to the question of Urdu.
He seems to have forgotten that a
statement was issued by the Central
Government about Urdu some time
ago which was considered satisfac-
tory by all those who are interested
in Urdu. And that statement is also
attached to the Report of the Com-
mittee of Parliament on Official Lan-
guage Commission Report.

Shri Nagl Reddy: My complaint
was against U, P. and other States
which have not accepted it,

Shri G. B, Pant: 1 am coming to
that. So far as U. P. is concerned,
they have issued orders in accordance
with the directions contained in that
statement and they have also declar-
ed certain areas as being areas where
the rules and regulations and such
like things should be published in
Urdu. He can, I hope, have at least
some sort of satisfaction when he
comes to know that his wishes have
been fulfilled in advance. Such has
been the case in Bihar too except that
they have not been able to work out
the details, according to my view,
in certain matters.

Shri Prakash Vir Shastri said that
sufficient progress has not been made
in the field of Hindi in recent years,
1 do not consider it necessary to give
a very detailed account, But I can
say this that lakhs of terms have been
translated into Hindi and an Encyclo-

441(Ai) L.S—8.

Thousands have been given training
in Hindi and many other steps have
been taken. Now that the report of
the Commission has been considered
and the Committee has also consider-
ed that and the matter has been dis-
d in Parli t, I hope decisi
will be taken which will be helpful
in giving further momentum to this
matter. So, he need not feel in any
way depressed or disappointed.

Shri Mukerjee referred again . ..

An Hon.
Banerjce,

Member: No; Shri

Shri S. M. Banejee: Both are Brah-
mins. .

Shri G. B. Pant: Shri Banerjee—
but there is not much difference so0
far as they are concerned He refer-
red again to 4A and 4B. So far as
4A and 4B are concerned, the two
rules were discussed even last year
and he had hig full say. I tried to
show him the path of reason. But
he does not like to follow that, (In-
terruption).

I may say it is not only in our
country alone but in many of the
most advanced countries that govern-
ment servants are not allowed—civil
servants—to go on strike or to make
demonstrations in order to compel
Government to carry out their wishes,
Of course, government servants and
the members of the Government form
one family and there must be com-
plete understanding between them.
Both are servants of the people and
they have to see that they render true
service, that neither of them fails in
rendering service. It is not a profi-
teering concern. Government is serv-
ing the people and so are government
servants. Why should there be any
gulf separating the two; and why
should there be any occasion for any
strike or for any demonstration?
Coercion must be ruled out where
understanding is necessary and good-
will must prevail (Interruption.)
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[Shri G. B. Pant]

Then, the other thing relates to the
recognition of Unions. About that
the rule is that the office-bearers
should, as a rule, belong to the ser-
vice to which the Union belongs,
There should also be community of
interests within the members forming
the union. I do not see why there
should be any objection about that,..

Shri 8. M. Banerjee: Sir, may I
interrupt?

Shri G. B. Pant: I do not hope to
be able to satisfy you. If you can
assume me that my answer to your
question would remove all your
doubts, 1 would seek the indulgence
of the Speaker but I know it will not.
So, there is no point in pursuing the
matter further.

As 1 said, many points were raised
and I have perhaps taken a few
minutes more than my allotted time,
1 only hope that we will all move for-
ward and there will be greater under-
standing and more of good-will. What
we need above all is some charity of
judgment without which our faults
loom large and whatever little we
may do is ignored, Thank you.

Shri Nagi Reddy: May I say..... .

Mr. Speaker: Order, order. After
such a lengthy explanation, if still
points persist, they may be reserved
for the next year. Now, shall I put
the cut motions together?

Shri S. M. Banerjee: I want to
press my cut motion Nos, 1050 and
1051,

Mr, Speaker: 1 shall first put cut
motion No. 1050. The question 1s:

“That the demands under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1" (Failure to
repeal Rules 4-A and 4-B of the
Government Servants’ Conduct
Ru’e:).  (1050)
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Those in favour will say ‘Aye’.
Some Hon. Members: Aye.

Mr. Speaker: Those against will
say ‘No’,

Some Hon. Members: No.

Mr. Speaker: I think the
have it

‘Noes’
Some Hon. Members: The ‘Ayes’
have it.

Mr. Speaker:
cleared.

Let the lobbies be

Shri S. M. Banerjee: I want the
House to divide on my second cut
motion and I want to have a voice
vote on the first one.

Mr. Speaker: The voice vote was
already taken. If he had been satis-
fled with the voice vote, it is already
there. Anyhow, I will see if I can
put it again for a voice vote. When
once a division is called, I do not
think there can be any voice vote.
Let me see—I find that I can take a
voice vote. Now, I will put the ques-
tion to the vote of the House, The
question fis:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1.” (Failure to
repeal Rules 4-A and 4-B of the
Government Servants’ Conduct
Rules). (1050)

The motion was negatived.

Mr. Speaker: I will put the next
cut motion standing in his name to the
vote of the House. The question is:

“That the demand under the
head ‘Ministry of Home Affairs’
be reduced to Re. 1" (Need for
classification of arrested represen-
tatives of various opposition part-
ies as political prisoners in jails).
(1051)

The Lok Sabha divided: Ayes 28,
Noes 100,
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Bancriee, Shri .M.
Chakravartty, Shrimsati Reau
Deb, Shri P. G.

Gaikwad, Shri B.X.
Ghoshal, Shri Aurobindo
Ghose, Shri Subimas
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AYES

Mshanty, Shri

Matera, Shri

Menon, Shri Nareyanankutty
Mohammed Imam, Shri
Mullik, Shri B.C.

Noyar, Shri V. P.

Shri

Goundar, Shri
Kodiysa, Shri

Ambalam, Shri Sobbish
Anjenapps, Shri
Baneriji, Dr. R.

Banerji, Shri P. B.
Bangshi Thakur, Shri
Barrow, Shri
Basomstari, Shri
Bhargavs, Pandit Thakur Das
Brajeswar Prasad, Shri
Chandra Shankar, Shri
Chaturvedi, Shri
Chettiar, Shri Remessathan
Chuni Lal, Shri

Das, Shri K. K.

Das, Dr. M.M.
Dasapps, Shri

Datar, Shri

Dube, Shri Mulchand
Dwivedi, Shri M. L.
Genpati Rem, Shri
Gbosh, Shri N.R.
Maasds, Shri Subodh
Jain, Shri M.C.
Jhunjhunwals, Shri
Joshi, Shri A.C.
Kedaris, Shri C.M.
Kbawaja, Shri Jamal
Krishna, Shri M. R.
Krishns Chandra, Shri
Kareel, Shi B.N.
Lachhi Ram. Shri
Laskar, Shri N.C.
Mufids Abmed, Shrimsti

Shri Barrow
motion No. 988.

Mr. Speaker: The question is:

Patil, Shri Nema
Rai, Shri Khushwagqt

NOES

Mallish, Shri U.8.
Mallik, Shri D.C.
Maniyangedan, Shri
Masuriya Din, Shri
Mathur, Shri Harish Chandra
Mathur, Shri M.D.
Mehdi, Shri S.A.
Mehta, Shri J.R.
Mehta, Shrimati Krishas
Mishrs, Shri Bibbuti
Mishra, Shri S. N.
Minra, Shri R.R,
Mohideen, Shri Gulam
Munisamy, Shri N.R.
Muthukrishoan, Shri
Naods, Shri

Nayar, Dr. Sushils
Padem Dev, Shri
Pende, Shri C.D.
Panns Lal, Shri
Patel, Shri N.N.
Patel, Shri Rajeshwar
Pillai, Sbri Thanu
Raghubir Sahai, Shri
Ramaul, Shri $.N,
Rane, Shri

Reo, Shri Jaganatha
Reut, Shri Bhole
Reddy, Shri Bali
Reddy, Shri K.C.
Reddy, Shri R.L.
Roy, Shri Bishwansth
Rup Nerain , Shri

The motion was negatived.

(Nominated—Anglo-
Indians): Sir, I want to press my cut

Mr. Speaker:
other cut motions
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[16:01 hrs.

Reddy, Shri Negi
Sampeth, Shri
Singh, Shri Braj Raj
Singh, Shri Rejendra
Siva Raj, Shri
Sugsndhi, Shri
Supakar, Shri
Verma, Shri Ramii

Sshu, Shri Remeshwar
Ssmbandam, Shri
Sardar, Shri Bholl
Sarhadi, Shri Ajit Singh
Satish Chandra, Shri
~ atyanar syana, Shri
elku, Shri
Serval, Shri Vairavan
Shankutls Devi, Shrimati
Shobhs Rem, Shri
Singh, Dr. Ram Subbag
Singh, Serdar Hukam
Singh, Serdsr Igbal
Singh, Shri Babunath
Singh. Shri Bahadur
Singh, Shri Birbsl
Singh, Shri D. N.
Singh, Shri Kaliks
singh, Shri Lechman
Singh, Shri Radha Mohaa
Singh, Shri Raghunath
Sibha, Shri B. P.
Siaha, Shri Jhulas
Sinhs, Shri Sstys Narayan
Sinhssan Singh, Shri
Siva, Dr. Gangadhare
Snatak, Shri Nardeo
Subbarayan, Dr. P.
Sumst Prasad, Shei
Thakore, Shei M.B.
Upadhysys, Shri Shivs Datt
Varma, Shei M.L.
Varma, Shri Rarmsingh Bhai
Wadiwas, Shri

1 shall put all the

The remaining cut motions were pus

“That the Demand under the
Head Ministry of Home Affairs be
reduced by Rs. 100 (Stultification
‘of the constitutional guarantees in
respect of the Anglo-Indian Com-
munity,)”  (988)

The motion was negatived,

and negatived.

Mr. Speaker: The question is:
“That the mpecg‘ve sums not
ding the ts sh in
the fourth column of the order
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paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1961, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos, 45 to 59 and 122 relating to
the Ministry of Home Affairs.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—Ed.]

DemAND No, 45—MiNisTRY or Home
AFFAIRS

“That a sum not exceeding
Rs. 3,06,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Ministry of Home
Affairs’.”

DemAND No. 46—CABINET

“That a sum not exceeding
Rs, 34,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 381st day of March, 1961, in
respect of ‘Cabinet’.”

DemaND No. 47—ZoNAL Councns

“That a sum not exceeding
Rs. 2,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Zonal Councils’.”

DeMaND No. 48—ADMINISTRATION OF
JUSTICE

“That a sum not exceeding
Rs. 2,25000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Administration of

Justice".
Demanp No. 48—Porice

“That a sum not exceeding
Rs. 1,39,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Police’.”

Demanp No, 50—Census

“That a sum not exceeding
Rs, 1,39,63,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Census’.”

DemAND No. 51—SraTisTICS

“That a sum not exceeding
Rs. 1,74,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961
respect of ‘Statistics’.”

.
DEMAND No. 52—Privy PURSEs AND

v

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 4,290,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Privy Purses and
Allowances of Indian Rulers’.”

DemanDd No, 53—Drrmr

“That a sum not exceeding
Rs. 11,51,48,000 be granted to the
President to complete the sum
necessary to defray the charges
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which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Delhi.”

JEMAND No. 54—HIMACHAL PrADESH

“That a sum not exceeding
Rs. 6,36,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1861, in
respect of ‘Himachal Pradesh’.”

EMAND No, 55—ANDAMAN AND

NicoBar IsLANDS

“That a sum not exceeding
Rs. 2,72,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Andaman and Nicobar
Islands’.”

DemaND No. 56—MANIPUR

“That a sum not exceeding
Rs. 3,00,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
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necessary to defray the charges
which will come in course of
payment during the year i
the 31ist day of March, 1961, in
respect of Laccadive, Minicoy and
Amindivi Islands’.”

DrmARD No. 59—MISCELLANEOUS Da-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY or HOME Arrams

“That a sum not exceeding
Rs, 9,67,80,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Miscell Depart-
ments and Expenditure under the
Ministry of Home Affairs’”

DeMAND No, 122—CaprraL OUTLAY oF

THE MINISTRY OF HOME Arramrs

“That a sum not exceeding
Rs. 81,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

Mr. Speaker: The House will now

payment during the year ending
the 31st day of March, 1961, in
respect of ‘Manipur’.”

DeMAND No. 57—TRIPURA

take up Private Members’ Business.
We must have started at 3-30. It is
now 4:05. We shall continue till 6:35.

“That a sum not exceedin?
Rs, 3,90,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in
respect of ‘Tripura’.”

JEMAND No. 68—Laccapive, MiNicoy
AND AMINDIVI ISLANDS

16:05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SixTIETH REPORT

Sardar Hukam Singh (Bhatinda): I
beg to move:

“That this House agrees with the
Sixtleth Report of the Committee
on Private Members' Bills and
Resolutions presented to the
House an the 23rd March, 1960.”

“That a sum not exceeding
Rs. 21,62,000 be granted to the
President to complete the sum





